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4.5.2001 	 Hear the learned counsel for the 

4 	31AD ID f pplicants. The applicadon is admitted. Call 

r the records. List for orders on 1.6.01. 

- Vice-Chairman 
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List on 26-.6-2001 to enable the 

respondents for filing of written 
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hat again on 3-3-2001 to &iable this 
rpondents for filling of writternzk 
etatemerit. 
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O.A. 153 of 2001 

3.g.01 	 Written statement has not 

been filed. List the matter again 
on 	31.8.2001 	to 	enable 	the 
respondents 	to 	file 	written 
statement. 

Vice-Chairman 

trd 	 ,d 

31.8.01, 	LIst on 3.10.2001 enabling the res- 
- pondents for filing of written statnent. 

• By, Order. 
bb 

3.10.01 1 	List again on 21911.2001 to eabie th- 
•aspondents to rile written statement. 

CL' 
Vice-Chairman 

bb 

21.11.01 	Written statexñent has been filed. List 

the matter for hearing on 04.012002. In 

the meantime the applicant may file 

rejoinder if any. 

,,. •, 	 •• 

Vice-Chairman 

trd 

• 	: 	 4.1.02 	List it again on 1.2.2002 tpr hearing, The 

applicant may tile, rajoindur, iq any, within 
that period. 

Vice-Chairman 



0.A.No. 153/2001. 

Order of te Tribung  

Prayer has been made by Sri T.Roy, 

learned, counsel for the applicant for 

acjournrnent of the case. Prayer is alloued 

List on 27.2.2002 for.heaing. 

Vice-Chairman 

Mr.T.Roy learned counsel appearing 
on behalf of Mr.B.K.Dey learned counsel 

for the applicant and submits that his 

senior is not avjlable to-day for personal 

reason,, he prays for adjournment. Prayer 
is allowed. List on 22.3.02 for hearing. 

Hanbe' 

Mr4,K. Roy learned counsel appea'. 

iflg on behalf of the applicant submits 
hat his senior will appear in this 

ae and he preys for adjournment.* 
rayer is allowed. I List on 1.4402 for 

iea ring. 

Member 

None appeared for the applicant. 

r. S.Sengupta, learned counsel for the 

espondonts produced the records of 

isciplinary proceedings. On account of 

.bsentf the representative for the 

ppltaan tii 	is adjourned. List 

i n 12.4.2002 for hearing. The records 

i11 be produced at the time of next 

earing. 	' 

do 

8~1 ~ 

im 

1 .4.32 
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O.A. 13/2001 

Notes of the Registry - Date 	Order of the Tribtuia 

Maxim 	 - 

12.4 .2313 
Heard counsel for the parties.udg'. 

ment delivered in open Court, kept in 

separete sheets. 

Tha.applicatiori is dismissed in terms 

of the order. No order as to costs, 

Member 
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CENTRAL AD1TNI3TRATIVE TRIBUNAL 
GUNAI-ijT BUNCH.. 

o. 	153 	 of 	2001. 

DATE CF DECISION 

SmtJuflaGayarj(Bjswas) and others. 	 APPLICANT ( 5) 

None present for the applicant AT'V 1  ThT T 	Pi- 	 5) 

UNRSIJS - 

Union of India & Ors. 	 RESPc.:T1)jj( s) 

rj S.Sengupta,Rj1wy standing CounseDvCE FOR THF 
................... 
	. 	. . 	

- 	PBONuEN'fD. 

MR K.K -SHARMA. ADM INISTRATIVE MER 

TtE'dC'T'EmE 

1 	Vhether Reporters of bc-al papers may be allowed to See 
Lthe judUrnant ? 

2 	To be referred Lo the Rporter or not ? 

31 ofr ,etlier their Lordshipc wish to sea the fair copy of the 
:judgment ? 

4 !iinether the judoment is to ho circulated to the other 
Benchcs ? 

Judment delivered by Hon'hle Mernber(A) 



CENTRAL ADM IN I STRAT IVE TR 113 UNAL, GUWAHAT I BENCH. 

Original Application No. 153 of 2001. 

Date of Order : This the 12th Day of April,2002. 

The Hon'ble Mr K.K.Sharma,Admiflistrative Member. 

1. Smt Juna 'ayari (BiswaS) 
wife of Sri Kaflal BiswaS 

2. Sat Seerna Gayari (Agarwalla) 
.rife of Sri Kamal Agarwala, 

3 • Shr.i Moioj Gayari and 

4 • Sh I Raj u Kumar Gayar 1, 

BongaigaOfl, p.O.BongaigaOfl(ASSarn) 	. . . Applicants. 

npresent for the applicants. 

- 1Jrsus - 

I. Union of India, 
represented by the General Manager, 
N.F.RailWay Head Quarters, 
MaligaOfl, p.O.Gwahati-11. 

2. The chief Security Commissioner, 
Railway protection Force, 
N.FRailway Head Quarters, 
MaligaOfl,GUWahatill. 

3. The Chief personnel Cfficer, 
N 0 F4RailWay,MaligaOfl, 
GuJ.Iahati-11. 

4. The Divisional Security Commissioner, 
R.P.F, Office of the D.RM., 
z1ipurduar junction,AlipUrdUar, 
1)1st, JlpaigUri,eSt Bengal, 

5. The Divisional personnel Officer, 
N.F.Ra1lWay,liPUrdUar, 
Dist. Jalpaiguri,WeSt Bengal. 	. . . Respondents. 

By Sri S.Sengupta,RailWaY standing counsel. 

• 	 ORDER 

K.K.SHARMA.ADMN.MEBER. 

The four applicants have jointly filed this 

application claiming the following reliefs : 

I) The balance of salary after the date of 

suspension in 1978 to the date of death i.e,28.1.1990, 

ii) The family pension to widow of late phanindra 

Gayari from the date of death of employee (on 28.1.90) 

contd..2 
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to the date of death of widow Mini Gayari on 15 .12.1995. 

iii) The family pension to other legal heirs 

of late phani.ndra Gayeri after the death of his widow on 

15.12.1995. 

The applicants are relatives of late Phanindra 

Gayari who was working as Head Constable in Railway 

protection Force. The applicant has been filed on 23 .4.2001. 

Shri phanidra Gayari  expired on 28.1.90. Shri Gayari while 

he was posted at Aliurduar Junction was arrested on 

3.6.78 In connection with G.R.Case No.640/78. It is stated 

that the applicant was placed under suspension. The fact 

that the applicant was suspended was disputed by the 

respondents and it is stated that he was never under 

suspension. Sri phanidra Gayari expired on 28.1 .90. It 

is stated in the application that all the accused who 

were also prosecuted in G.R0Case No.640/78 have been 

reinstated and given perisionary benefits. All the accused 

In the Case 'ee declared innocent and aqquie(.. The 

judgment in G.RCase No.640/78 was pronounced on 25.7.94. 

The other accused in that case were given pensionary 

benefits while phanindra Gayari was not given any such 

benefit. According to the applicants great injustice had 

been done to late phanindra Gayari. The applicants have 

jointly moved this application to get justice. The 
hd 

applicantsalso given a legal notice to respondent No.2 

to 5 on 30.6.2000. The claim of the apolicants for the 

benefits is based on the acquital of the other accused 

in the G.R.Case No.640/78. 

The application had been listed for hearing on 

4.1.2002, 1.2.2002, 27.2.2002, 22.3.2002 and 1.4.2002 

and thereafter on 12.4.2002. On all these dates either 

contd. .3 



there was no appearance on behalf of the applicants or 

adjournment was taken On 1 .4.2002 also there was no 

appearance on behalf of the applicants. Mr S.Sengupta, 

learned Railway standing counsel Was directed to produce 

the record of disciplinary proceeding. 

4. 	The respondents have filed their written statement 

and Hr S.sengupta,learned Railway standing coune1 ptbCd 

the record as directed. Mr Serigupta submitted that t1 

applCaflt Was never placed under suspension. The 

áse nt-rfroth:dütyth t 

from 29.4.78 and he was removed from service on 2.8.78 

after enquiry. The respondents have objected to the 

applicatIon on numerous grounds. It is stated that the 

app1icaiOn is barred by limitation. The removal of Sri 

Gayari was not connected with criminal case but was fl 

account of unauthorised absen .Late Gayari hAd ,  completed 

H: 	only 12 yearS of service before he was removed from 

service and such service does not qualify him for pensionary 

benefits. Itis stated that the claim of the applicants 

are fabricated and no valid or legal gráund ha been 

made. A disciplinary proceeding was initiated against 

the unauthorised absence. Sri Gayari did not t&.. part 

in the enquiry. The disciplinary authority took ex parte 

decision. gefore passing the final order of removal 

dated 2.8.78 Sri Gayari was allowed 

to be heard in person. Sri Gayari had also filed an 

appeal against the order of removal. The same was 

dismissed as it was time barred. Mr $engupta, the learned 

counsel for the respondents also submitted that as per 

rules the applicant is not entitled to pensions family 
and 

pensionaS he was removed from service question of payment 

of pension does not arise. 

contd .4 
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5. 	I have heard the learned counsel for the respondents 

at length and perused the documents filed with the, 

pplication as well as the records produced by the respon-

dents. The deceased employee expired on 28.1.90. The 

application has been filed on 23.4.2001. The respondents 

have :Lgiven ',...;: elaborate reason:L to justify the 

rdjAction of the claim for pensicn. The delay in filing 

the application is also not xiàiñed. There is no 

appearance on behalf of the applicants to represent 

their case. From the records available before me I do 

not find any merit in the case. Accordingly the application 

is dismissed. 	 , 

There shall, however, be no order as to costs. 

K.K.SHARMA 
ADMINISTRATIVE MEMBER 

pg 
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I N THE CENTRX ADMINISTRATIVE TPI EUN, GJWXtt BENai, GUWMATI 

Original p1ication No. 	 of 2001 

Smt. Juna Gayari ( Biswas ) & Others 	... .plicants 

vs 

Union of In3ia, New Delhi & Others 	...Respondents 

Sl.No. 	Description of Documents 	 Page Nos.1  

a- - 	 ----- 	 - -- 	 - 

10 	ApplicatAon 	 1 	9 

2, 	Verification 	 10 

3. 	mexuro 	I 	 11 - 14 

4, 	jrnexure - II 	 15 - 17 

5. 	Mnexure - III - 	 18 - 19 

6 0 	Annexure - Iv 	 20 - 22 

Piled. by : 	

t. 

Mvocate 	i31(U°7 
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IN THE CENTRAL ADMINI STRAT yE TRI I3UNL, GUWA!fl BENCH : GTJWWAE 

2OO1) 

1. $nt. Juna Gayari ( Biswaa ) 
Wife of Sri Kanei Biswes 

2Q Smt. Seea Gayari ( Agarwalla y 
%if of Sri Kamal Agarwalla 

3 0, Shri. Mozx)j Gayari 

4.. Shri Raju Ktunar Gayari 

Nos. 3. & 2 are marr±e1 daughters and Nos! 

3 & 4 are Sons of Late Phanin.ra Gayari 1  All 

are resi€ents of Bongaigaon ¶Lwn 

P.O. & District Bongaigaon (Msarn) 

• .Applicants 

VersiJs 

16 union of India, New Delhi 
represented by the General Manager 
N. P. Railway Heed Qiarters 
Maligeon, P.O. Cuwahati'11 

2; The thief Security Cbütnissioner 
Railway Protection Thrce 
N. P. Railway Head aysrterx 
Maligeon, P.O. Guwahati'i41 

The thief Personal Officer 
N, P. Railway Head Q.larters 
Migaon, P.O. Guwahatiu.11 

4. The Divisional Securityfer, R.P.P. 
q/o. Office of the D.R.M. 'lipurt1uar Junction 
P.O. Alipurduar, District.Jalpaiguri 
*st Bengal 	 * 

5 , 0 The Divisional Person-kOfficer 
q'o. Office of the D.R.M. Alipurduar Junction 
P.O. Alipurduarj, District7alpaigUri 
West Bengal 	 Respondents 

2 



1. Details of plicetion 

Gross inaction and complete silence by the Offidal Rospondents 

to the various demands and recpiests made by and on behalf of the 

plicants to extend post retirement and other financial & 

pensionexy benefits to them on account of the death of their 

father Late Thanindra Gayax± and also non'..relcese of accrued 

family pension as demanded in two legal notices dated 3062000 

and 1218.2000. 

(bpies of the above registered legal 

notices dated 30.6.2000 and 12.8.2000 

are annexed hereto and marked as 

Mnoxuros I & II. 

2 0  Jurisdiction of the Tribunal 

That the applicants declare that the subject matter of the 

complaint for which redrcssal is preyed is within the 

jurisdiction of this }bn'ble Tribunal . 

3*1  LimitEtio 

The Honhle High (burt of Gauhati vide Order dated 28.24001 

in W. P. ( No. 1214/2001 directing the petitioners to 

approach this Hon'blo Tribunal as this Hon'ble Tribunal has 

jurisdiction for service benefits from Railways under the 

pro vi sion of Section 14 of the C.A. T. 

(bpy of the said order dated 28.22001 

is annexed hereto and marked as 

Annoxurei.III • 

4,.l Facts of the Ca se  

(a)) That Your humble Applicants state that their father 

,iorked as Head Cbnstable in Railway Protection Force and 

was posted in the said capacity at Alipurduar Junction 

•0 3 
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c 

under the respondents and on 3. 61 1978', while he was 

pOsted at Alipur&ar R$'.F, Post,, he was arrested 

alongwith other R.P.. Staff in connection with C. R. 

, 	
Case No . 640 of 1978 and was placed under suspension and 

was made to stand trial alongwith the other R.P.F. Staff 

who were also arrested alongwith bim. The case was 

initiated at the instance of an over jealous officer and 

ultimately resulted in acquittal. 

(),) That Your humble Applicants state thit Officcr-'in-tharge, 

G *R*P* So Alipurcluar Junction had submitted the aiargc,66.  

Sheet No. 10 dated 10,6.78 against their father and 

others in connection with the aforesaid G. R. Case No, 

640 of 1978 in the ODurt of S. D. J. M. at Alipurduar 

and besides Late Phanindra Gayari ( the father of the 

pàtitioner) Pambali Ravi Dee, Ramesh Chandra Das 

Naren Baishya and Sunil Bhowmik were accused and their 

father was allowed to go on bail vido order dated 7J6i8 

and came out of custody on 816.78 when the bail-.bond 

furnished on his behalf accepted. 

(C) That Your humble applicants state that their father was 

made a victim of some conspiracy and was macAc to stand 

trial alongwith the aforesaid R,P,F o  personnel, though 

all of them were innocent and during the pendoncy of the 
ccL 

case, becse of the trauma aidhumilation suffered by him 

duo to his unwarranted arrest, their father could not 

survive long and breatWi his last on 28101.90d 

(cc) That Your humble applicants pray that the above 

applicants are jointly submitting this pctition bcforc 

the }30n'blc Tribunal for recirossal of their gricvcnco 

which may plese be allowed in aoniplinncc with the rules 

uncler section 4(5) (a) of C.A.T procedure rules,1987. 

ccrntd. 



(d) That Your humble Jpplicants state that G. R. (ise No 

640 of 1978 proceeded at leisurely pace since 6.10i8 j: 

since the date of sumi ssion of charge..sheot and their 

unfortunate father Phanindra Gayari expired on 28.1.0 and 

the learned Magistrate vide Order dated 12.93 passed an 

order to the of fcct that case against Phanindra Gayeri 

stood abated. The applicants further state that the 

case proceeded against the other accused persons and vide 

Judgement dated 26.5,94 the learned S.D.N., Alipurduar 

(West Bengal) after discussing the evidence adduced by the 

prosecution came to a conclusion that there was no 

evidence avaiLsble against the accused and proceeded to 

pronounce than as innocent and consequently acquitted them 

under Section 248(1) Cr. P. C. by declaring them as 

innocont, 

Cbpy of the Judgement and Order dated 

26,5.94 ( Translated from Bengali to 

English) is annexed hereto and marked as 

nncxure-I V. 

(c) That Your humble applicants state that their mother Mini 

Gayari died on 1542,95 at Dr. B, Bzirueh Cancer Institute 

at Guwehati in acute pain and poverty since financial 

benefits accied and payable on the death of her husband 

on 28.1.90 and the applicant' s father were not made 

available to her as no papers or information regarding 

pensionexy benefits on death during service period even 

after the pronouncement of judgement dated 26.5.1994 of 

acquitted of all other R.P.F. Staff s. 

5 

0 



\ 

I 
ds- 

5 . 

• 	 (f) That Your humble applicants state that they have learnt 

that after acquittal in the G. R. Case No 640 of 1978, 

the fellow accused R.P*Pd Personnel of their Late father, 

received all financial benefits to which they were 

entitled since upon their acciittal they were reu.instated 

into service and all the service benefits during the 

period of their trial as well as post retirement benefits 

after their retirement dates were made available to them 

by official respondents. }bwevcr, as because their father 

Late Phanindra Gayeri died during pendency of the case no 

such benefits were made available to his legal heirs 

including his widow who was suffering from incurable 

disease of Cancer and the unfortunate widow could not 

even take proper treatment duo to want of funds and died 

on 1542.95  leaving behind the applicants who also were 

living in poverty due to the death of their father ( on 

28 0 100 ) and even could not pursue even their studies to 

improve their lot and to add fuel to the injury, their 

mothers incurable disease of Cancer made the applicant 

crippled in all respects during those period from 1978 

to 19941  . The applicant' s father ei red on 28 4 .90, their 

mother died on 15.1205 and the learned S.D.J.M'S 

Juclgcment passed on 26.5.1994, acquitting all other 

alleged four other accused of .P.F. Stcaf fx.1  The 

applicants Nos. 2 to 4 were also minors at the time of 

death of their father. 

That after the judgement of ac4ttal dated 26.5.1994 0 * 

- 

	

	the fellow accused R.P.P. Personnel of their Late father 

received all the finaneial benefits to which they were 

•'., 6 
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entitled since upon their acciittal they were rc..instated 

into service and all the service benefits during the 

period of their trial as well as post retirement benefit 

after their retirement dates were made available to them 

by official respondents but it is their irony of fat&, 

no papers in connection with the service period upto the 

date of death i.e. 28 • 1.90 of the father of the 

applicants were issued either during the lifo'-time of 

their mother ( upto 15.12.95 ) or to this date even after 

issuing two notices on 30.6.2000 and 12.8.2000. 

(hY rgiat Your humble applicants state that upon attaining 

adulthood and worldly knowledge they could realise that 

gross injustice was done to their case by the official 

respondents as well as to their mother by not extending 

pentissible financial benefits to than after the order 

of acapittal on 265.94 though such financial benefits 

were extended to the fellow RP.F. Personnel and 

coii"eccused of their late father Phanindra Gayari . ¶Jhe 

petitioners obtained the necessary certificates, 

certified copies etc, and made repeated recpest to the 

offices of the respondents No s. 4 & 5 but all such visits 

proved futile and no final settlement of the dues 

accrued on the death of Late Phanindra Gayazi was made 

available to them. O.nseiently, the applicants met an 

advocate and placed all the facts before him who sent a 

registered notices on 30.6.2000 to respondents Ns 

2 to 5 with a reciest that! petitioners as a legal 

.;.', 7 
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a' .  

hka of Late Phanindra Gayaxi were entitled to get all 

financial benefits accrued at the death of thur father 

( on 28041.90 ) and mother ( 15.2205 ) including the 

family pension etc.i but no action was made even after 

the receipt of these two loge], notices on 30.62000 and 

1 2.8.2O0O. 

5 	Grounds for relief with lal provisions 

Fr that the applicant' a father was employee of Pilways 

and he was arrested alongwith other four 	Staffs in 

1978 on alleged charge of theft and charge-sheet was 

sulitted but the prosecution could not establish the 

charge for want of evidence end the learned S..D.T.M, of 

.ipurduar acciitted them on 26I51994 and consequently all 

other alleged accused re-instated in their service and got 

the benefit of service du.ng the pendency of the Suit No 

640 of 197$ of S.D.J.M., Jnlpaiguri #  and, as such, the  

petitioner is entitled to get the SciMce benefits under 

the provision of Section 14 of C.3.T. 

Details of the Imedies exhausted z 

M,Iat Your lnmible applicants state that after obtaining the 

necessary certificates, certified copies etc. made 

repeated requests to the offices of the respondents Nos 

4 & 5 but all such visits proved futile and no final 

settlement of the dues accrued on the death of Late 

Phanindra Gayeri was made available to tem Cbnsequently, 

the applicants met an adcate and placed all the facts 



".8.. 

before him • who sent a registered legal notice on 

30.6.2000,  to the respondents Nos. 2 to 5 with a rocluest 

that the petitioners, as legal heirs of Late Thanincira 

Gayari were entitled to get all financial benefits 

accrued at the death of their father and mothei- including 

the family pension and when all these: steps proved 

futile and the applicants filed Writ Petition No. 

W. .. (' No. 1214 of 2001 and the Hon'ble urt after hea 

rirr ordered on 28.2.2001 to approach this Hon'ble 

Tribunal as this Hon'blc Tribunal has the jurisdiction in 

the matter of claiming service benefits from the Railways 

in respect of their father or mother under the provision 

of Section 14 of the C.A.T. 

Matters not previously filed or pending with any other 
(burt: 

The applicants further declare that they have not filed 

any other application before any authority except those 

mentioned in this application. 

8.! 	JliefSout 2 

The applicants pray that 

1 The balance of Salary after the. date of Suspension in  

1978 to the date of death i,'c. 28* 101,*.199OrW 0 

2. The family pension to wibw of Late Manindra Gayari•. 

from the date of death of employee 4 on 28V.90 )) to 

the date of death of widow Mini Gayari on 1542499$ 

... 9 



4 

3J tie family pension to other legal heirs of Late 

Thanindra Gayari after the death of his widow on 

151,j~12;,41995 1.1 . 

4. The superu-annuitionbenefits viz P. F., Gratuity 

G.S 0L.I *  if any etc. etc' 

9 	Interim Ordc± prayed for:; 

As the matter is long pending since 26.5.1994 C date of 

judgement ) and no informations from the respondents side 

was mace to the legal heirs of the deceased employee the 

lumpsum on acunt payment of Rs.50,0001.- may please be 

ordered to the respondents which may be adjusted from the 

Super-annuition benefits of the employees. 

t 	 - 

10Z2 AQ -jCCtjg,3 J& filed t1iroglo Advocate * 

iiJ Particla(sofI..O.: 

12 	List of Ensures : 

As stated in the Index 

792/,  

Vto 	
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X, June Gayaz±L ( Di swas ) • wife of Sri Kanai Bi swas, aged 

about 30 years, by occupation Jk 	 resident of 

Bongaigaofl 2bwn, P.O. , P.S. and 1)i5trict Bongaigaon do hereby xfc 

verify and state that 

I an the applicant number I and I have been entrusted 

by the other applicants to look - after the case on their 

behalf and I further verify and declare that the contents 

of paragraphs 1 to 12 of the application are true to my 

krwledge and those made in the rest r..re my humble 

subnissions before this Hon'ble Tribunal and I have it 

suppressed any material facts. 

5V 	C cr). 

Date 	: 	 -- pp.t 

?lace $ 
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Swap an KumEar Dutta 
Advocate 
Bongeigaon District Qurt 

SW * 03664 

!sidence : 22036 

Bar Association Is 23084 

Isic1once s 
Netejinagar 

P.O.. & Dist. Bongaigaon 
(Assarn) Pin..783380 

REGISD %7TH . ACK 4  DUE 

Date : 304 6. ,  2000 

The Divisional Security Qmmissionor 	 IA 

Railway Protection Force 
N. P. Railway, Alipurduar Junction 
(Office of the Divisional Railway Manager) 
P.O. 1Jipur&ar Junction 

Jalj2ai g~iri 	Benge 

SubLe 
_ 

a1 &otice 

sir, 

Under the instructions from my clicnts Sint. June Gayari 

(Biswes), D/O. Late Thanindra Gayari, ( 
WLfe of Shri  Kanai Biswas), 

Shri Manoj Gayari, s/C. Late Itianindra Gayari and ant. Sea 

Gayari, D/0, Late 	enindra Gayari all are residents of Bongaigeon 

bwn, under P.S. & P.O. Bongaigeon, istt. Bongaigaon, (Assarn), 

Ii c3o hereby like to give you this notice as under s 

That the father of my above-named clients Thanindra Gayari 

( 
since deceased ) 

was Head nstable under IPF, RPF, Alipurduar 

Junction and posted under Alipurduar RPF Post on 2.6.78, 1  while he 

was posted at Alipurduar RPP Post in the capacity of Head 

cf-m 
- 

oi 

nstable was arrested alonrith other RPF stafon 3.16.78 by 

GRP, Alipurduar Junction in connection with G. R. Qise No. 640/78 

and produced before the IA. Sub-Divisional Judicial Magistrate 

(SIxTM), Alipurduar on 3I6,78. 

That consequent to his arreit, he was placed under suspension 

and faced the trial before the Ld. Sub-Divisional Judicial 

Magistrate 

2 
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Iri this connection, it is rclevent to mention here that the 

0/ C, Grn'S, Alipurduar Junction had subitted tharge.sheet before 

theL S.D.J.M., Alipurduar vicle tharge-.shoet Nool 10 dated 6.10,1e 

inreforence to Pirgt Information No 2 cIt. 2i608 in Connection 

with above referred C. R. Case NOJ 640/78, against R.K., Narcn 

Baishyc, RK, knesh qandra Das, SIK Thanindra Gayax± , p( Rambali 

Rabi Das and S.R.K. Suni]. owmick. 

That during trial the father of my clients Phanindra Cayari 

expired on 281.90. .And consecent whereof the case against him 

had been abated vicle order cIt. 1.2a93 passed by the Ld S.D.J.M.,, 

.ipurthar in the above referred case In this context, I like to 

refer the order dt 15T.9.92, 12.1102 and i.2.93 and the Death 

Certificate so issued by the Registrar of Birth and Death, 

I(okraj h aA 

I am to mention here that I am enclosing herewith the 

Thoto stat copy of certified copy of the entire order sheet including 

the Judgement and thargeisheet of G.R. Case No,f 640/78 totalling 

to 39 pages and the photostat copy of Death Certificate of 

Thanindra Gayari as roady reference for your kind perusa]. 

I am to intimate hero further that after the death of 

Thanindra Gayari, ex. Head Censtable, the father of my abovenarned 

clients, the case against hFb-has abated vide 6rder cIt. 12.193 and 

subsequently all the co-accused persons were acquitted vide 

Judgenont and Order dated 26.'5194 passed by Sri. Nrondra Rai 

Judicial Magistrate, 1st Class, Alipurduar41In the Jucigement Ldj 

Magi strate hold and observed that during trial the accused 

Phanindra Gayari expired and the trial proceed against other four 

(5' 	
Q 	Censtables accused under Section 461379 IPC and all of then 

acquitted, since nothing has been found against them 

... 3 
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Hence.: the father of my clients being oo—accuse61s with A= 
)aren Baishya, Pamesh (:h.1 Das, Rambali Rabi Das and Sunil 

Bhowmicl4 who were chargeshected and faced trial and ultimately 

aciitted as innocent and found not guilty against charge-sheet 

so submitted against them, so I am to mention that th(i father of 

my clients Late Phanindra Gayari, Ex $ Head Cbnstable under RoP.F o  

bst, Alipurduar Junction was also an inrocent'. 1  

Since, said Thanindra Gayar± was under suspension at the 

time Of his death due to the pendenoy of GR Case No.l. 640/78 0  so 

no final settlnont of dues accrued at his death was released 

to the family member / wife of the deceased Phanindra Gayarl by 

the Railway ackr*inistratior 

That it is further relevent to mention here that the wife of 

the deceased Phanindra Gayari and mother of my aboves-named cliont-

Mina Gayari expired on 15.'1295 at Dr.' B. Barooah Cancer ItitUt 

GWahati as she was treated there 

The photostat copies of Medical Report and the Death 

Certificate issued by the concered Doctor countersigned by 

Superintendent (Admn.), Drol B. Bazooah cancer Institute Guwahati 

are cnclosed.horeWith this Notice as ready reference for your 

kind perusa]) 

That at the death of the wife of Lt. Thanindra Gayaxi on 

op- 
i) 

15:.:1295 my abovenamed clients being the legal heirs of their 

deceased father ( Thanindra Gayari ) entitled to all the 

financial benefits accrued at the dath of their father and 

mother including the arrear family pension with effect from 

28190 I 4 the date of death of Phanindra Gayeri to 15J1295 

the date of death of their mother Mina Gayaril04 
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Now, I at the instance of my above-named clients like to requ 

est you to re.-cpen the final settlement case / file of Late 

Thanindra Gayari, EX.' Head Onsteble under IPF, RPF, Alipurduar 

Junction and to intimate me about the antum of financial benefit 

accrued at his death headwise including the accrued Family Insion 

with effect from 28.190 to 1542.95 with a further intimation, 

what steps to be taken by my abovenamed clients to enable thun to 

get the aforesaid accrued financial benefits at the death of their 

father ( Late Thanindra Gayari ) , within a period of 15 (Fifteen)' 

days from the date of receipt of this Legal Noticc 

Your early action in this regarti is highly soiicited 

Yours faithfully 

• 	 Sd/i- Swapan Kumar Dutta 
30/6/2000 

(S.K.Dutta) 
• 	• 	 •Mocate 

Enclo z As abovó. i'.i 
1 The photostat copy of certified copy of the 

entire order sheet, Judgement, tharge-shet 
of G.P.. Case No. 640/78 tried by the LdJ 
S.D.J.M., Alipurduar in 39 pages.4  

20" Photostat copy of Death Certificate of 
Thanindra Gayari, issued by the Registrar 
Birth & Death, Kokrajhar in 1 page. 

3, otostat copy of Medical Report & Death 
Certificate of 	Mina Gayzri issued by 
concerned Dector of Dr.- B. Barooah Cancer 
Institure, countersigneci by Superintendent 
(AImn,) of said Cancer InstitUte in 3 pagesi.  

rbl _V 	C:7 

Cepy of :.. 

The Chief : . Seu2ty Qnnni ssioncr 
N. F. R].y/Maligaon, Guwthiati.'ll 

e thief Personnel Officer 
N. F. Rly / Maligaon, Guwahati-li 

3 * 4 The Divisional Personnel Officer 
N.F.Riway, Alipurduar Junction 

I 

' for kind information and 
immediate action please? 

sci/- Swapan Kumar Dutta 
30/6/2000 

( S. K. Dutta ) 
Mvocate 

0 



ANNEXORE-11 	 1_f 
STD v 03664 

Swapan 1umar Datte  
. 	 4lence 22036 

vocate  
BongaigaOfl District Court 	 Bar Association i 23084 

Re3icaonce :- 
Netajiflagar 

P.O.. & 1Lst. BongaigeOn 
(Assarn) PLn 783380 

with 

Date : 12. 8 1  2000 

The thief Security 0,rmnissioner 
RailW3y Protection Force 
N. P. piy' , l MaligaOfl 
Guwahatii 

Sub $ Legal Noti±c 	 . 

mf : My earlier legal rtice dtd. 30.6.2000 
adessed to DivisiOnal Security Oninissiofler 

R.P.P., N. F. Rly., Lipurduar JflCti0fl 

copy of which docketed to you.  

Under the instructions from my client, 	Juna Gayari 

(at sws ) , dauter of Late Thanindra Gayeri, Sri Marvj Gayari,M 

son of Late tienindra Gayari and sit. Seema Gayari, daughter of 

Late Thanindra Gayaxi, all are residents of Bongaigaofl Lbwn, 

under P.O. & Dist. Bongaigeon, Assem, I do hereby like to intirna 

te you onCe again as under z 

That prior to this on 306.2000, I at the jnstance of my 

above ned clients, served a Legal Notice under Registered 

(bver with acknowledgement due, to the 
DivisiOnal Secur.Lty 

fl'Jflj5SiOflOXg R.P.P., AUpurduar junction, requestinQ therein 

to reopen the final settlement cae / file of Late Thanindra 

Gayeri, ExiHcOd Constable under 1PP, RPF #1 Alipurduar Junction 

	

. 	
and to intimate me being their pointed Advocate, about the 

f2 financial benefits accrued at the death of said Head Cnstable, 

	

Cze 	

phanindra Gayari, s headWLSO including the accrued family 

ponsiOfl 	
28.t.90 to t5.l2.95 with a further intimation 

to me that what steps to be taken by my aboveflamOd clients to 

ena)le them to get the accrued financial benefits at the 

death of their father, Late Phanindra Gayari. i have requested 

•,. 2 



in the aforesaid letter / Notice to intimate the facts within 

15 (fifteen) days from the date of receipt of the aforesaid rtice 

Thccopy of the said notice was also i.bcketed to you under' 

Registered Qver for your kind infoiination and immediate necessary 

action: 

In this context I like to mention that in the aforesaid legal 

noticâ I have enclosed photostat copy of the certified Cbpy of 

entire order sheet, judgement, chergesheet of G.R. Case No 640/78 

tried by the Ld,i Subvisional Judicial Magistrate ALipurduar in 

39 pages, that aprt I also enclosed the photostat copy of Death 

rtificate of Thanindra Gayeri and Medical Report and Death 

Certificate of Mine Gayeri, Wife of said Late thenindra Gayari It 

appears f rem the record available that the said notice was received 

by the office of the concerned Eivisional Security Ommi8sioncr, 

?PF, Alipurduar Junction on 7742000 and the copy of the same was 

also received by your office on 3.1.2000 but no action in replying 

the same has been taken by the concerned Divisional Security 

Omrnissioner till dote,1  

SO, I at the instance of my client like to recicst you kindly 

to inicrvóne personally in the métter and to take necessary action 

in view, of my earlier notice dtd.' 30.6,2000 to enable the legal 

heirs of the deceased Head Cbnstable Phanindra Gayeri to get the 

financial benefits accrued at the death of their father 

I em enclosing herewith further the photostat copy of the 

certified copy àf entire order sheet, Judgernent, thargo-shcet'of 

' 	G. R.. Case No,' 640/78 tried by the Ld.' S.D.J.M., Alipurduar in 

39 pages for your ready reference and kind perusal to ascertain 

that the Case against the deceased Thanindra Gayeri abated vide 

orderdtd. 1.2.93 and subscqiently all the co-eccused persons were 

aciitted vide order and Judgemont dtd. 26.5.94 passed by the 

Ld. Judicial Magistrate,  1st (Lass, lipurQuar. In the Jucigement 

Jr  

••t•t• 3 



Sc1/ Swapan Kumar Dutta 
12/8/2000 

( S. K. Dutta ) 
Advocate 

- 

CS 

Ld.4  Magistrate held and obscived that during trial the accused 

Phanindra Gayaxi  expired and the tr:Lal pE3CCQdS against other 

four cbnstablcs accused u/s. 461/379 I..C.' and all of then acapi- 

tted since nothing has been found against them4 4  

In view of the abovo I at the instance of my clientsr once 

again like to reaest you to repen the financial settlement case 

file of Late Thanindra Gayaxi, cx-Head nstable under IPF, 

1ipurduar Junction and / or to instruct the Divisional Security 

nissioner, Alipurduar Junction to that affect with an 

intimation to undersigned about the development within a period 

of 15 (fifteen) days £ rem the date of receipt of this Legal 

Nice 

Your etrly positive action in this regard, is highly 

solicited 

Yours faithfilly,' 

Sd/- Swapan Kumar Dutta 
.12/8/2000 

( S. K.Dutta ) 
Advocate 

Enclosed : As mentioned above 

pyto :- 

1,1  The General Manager 
N. E' Xly., Maligaofl, Guwahati-li for kind informationi 

2. The Divisional Security Cbnunissioncr 
PPF, Atipur&ar Junction for information and nccessaj action 

please. 

I.  

I-" 
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A 	 I 
7.3.2001 	X 8.3.2001 	I 8,3.2001 A 	8.3.2001 

) 
8.3.12001 

I 

IN THE GVHAE HIGH CDUT 

E HIGH WURT OF jèJSSM NAGNWD MEGHNtA MIPUR TRIYR 
I7RN & AFUNAGHIiL PR3DESH) 

W. P. (c) NO. 1214/2001 

1-*i Shrtmati June Gayari ( Bj swas) 
wi fo of Sh ii ICenai at swa s 

2, Shrimati Scene Gayeri ( Agarwalla ) 
WLfe of Sri Kernel Agrwalle 

Shri Manoj Gayari 

sh ri Raj u Kumar Gayc ii 

No 1 & 2 are married daughters and Nos 3 & 4 

are sons of Late Phanindra Gayeri 

l are resi dents of Bongeigeon 9bum (Assem) . 

Petitioner, 

.. Versus 

1. Union of InclLe, New Delhi 
represented by the General Manager 
N. F. Railway, Meligeon, Guwaheti.'ll 

2.,  The C1iief Security Qmnmissioner 
Railway Protection Force 
N. F. Railway, Guwahati-'ll 

31 The Chief Personnel Officer 
N. F. Railway, Maligeon, Guwahati-.11 

4i The Divisional Security Officer, RPP 
q/o. Office of the D.R.M. Alipurduar Junction. 
P.O. Alipurduarp Dist. Ja].peiguri (West Bengal) 

J I 
7 5. The Divisional Personnel officer 

c/0.1 Office of the D.R.M. Alipurduar Junction 

k 	P.O. Alipurduar,, Distlot Jalpaiguri 
(West Bengal) 	 .,• ispondent(s) 

•.. 2 	• 
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cr 

PRESENT 
THE HDN•!ELE MR. JUSTICE P. G. AGAIIJ 

FOR IHE PETIONER : Mr. S. S. Shaiaia 

Mr D. K. Bhatra 

Mr'ol K. K. Bhata 

Mr R.K. Bhatra', Advosi.  

OR THE RESPONDENTS :: Union of India 

28.202001 	 OE 

Petitioners before me are claiming service benefits f 

from the RL-J.lways in respect of their father or rnothe49 In 

view of the provision of Section 14 of the Central 

AGiministrative Tribunal Act the C.A.T. has the jurisdiction 

in the matter The petitioner shall approach the Ontral 

Acin1 strative Tribunal; 

Sd/-i P. G., AGARWX 

JUDE 

• 	2) 



11E)aJRE-IV 

(' Translated from Bengali to English ) 
CR 

JUDICIAL MAGISTIATE, FIRST COURT 

IPrJPJ)UAR, DISTRICT : Jt%LPAIEURI 

(L- 

(-3\ 

a. Rffi  ease No'J 640 of 1978 

STATE - Versus R. Be Das & Ors 

Section Sections 461/379 I.P..C. 

JUDGEIIENT 

Allegations against the accused is that Railway igon No 

NEC 52622 containing 172 bags of Sugar stood parked at Alipurduar 

Junction, A.S.I. Paritosh MuJc.herj oo found that the said wagon on 

01.064978 on line no.' 22. He found that the seals of the wagon 

were unauthorisodly tampered witht He examined the wagon and put 

protection seal. Later on Paresh Chandra Iy informed that 

protection seal, tampered seal and intact seals have been lost 

Protection seal was again put on wago1 Pambali Rabi Das 

C Cbnstablc confessed that the said sugar from the wagon was 

stolen by Naren Baishya', Ramesh Das and Itanindra Gayari 

On' completion 'of investigation, chargcsheet was filed against 

constables Naren Baishya, Pamesh Das, £anindra Gayari' #  Rn Bali 

Das & Suniloqmik, 

Daring pendency of case, accused Phanindra Gayari died. se  is 

pending against remaining 4 accused under Sec'. 461/379 I'.?.C. 

Upon completion of evidence for prosecution, examination of 

accused under Sec.' 313 Cr. P.C. was takeno All claimed thcnse1ves 

çf 
	qw 	innocent but declined to adduce any cvi dence 42. 

i, 	cther the accused broken the Wagon No • NEC 52622 with some 

illegal motive ? 

2J 14ictiier the accused stole 7 bags of sugar from the said wagon? 

•.. 2 
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• 	 __ 	 __ 

Lot Me say at the beginning that in the case the 1.0 • has not 

been 	 inediO  

Witness No • 1 for prosecution states that he found wagon No. 

NEC 52622 in Yard Nbal 12. He suspected that seals and labels of 

the said wagon. wore unauthorisedly tempered with. Inspector came 

on the spot and checkod. Then one working sepoy said that 

protections seal and tampered seal were removed. 1  They went to JuflC-

tion to inrestigate but did not find a nythingQ 

Witness NO. 2 also gave like  manner evidence. 

WitfleS8 No 3 said that on 30605.78, accused Naren Baishy, 

Ramosh Des, Rambali Ravi Des were on duty. Duty of Naren Das and 

Remesh Das was assigned from 2 to 10 Pembali Rari Des was 

assigned to come in their place from 10, 1  On 01406.7%, he got the 

information at 40430 A.M. that there is some problem in respect of 

one wagon having sugar. He went there and during investigation 

found that sealing tape was put again cleverly. He detained 

wagon after putting protection seal for investigation. Later on, 

the vary day he found that protection seal was removed. He again 

put protection seal on 02.06 0 78. inventory was carried out to 

find the truth and 7 bags of sugar were found short. Then 

Rembali Rvi DS said that Naron Baishya, Ramosh Des, Thenindra 

Gayeri, Sunil Bhowmik and other 2-3 persons stole the sugar.l He 
NY 

recorded their statements and gave it to O.C. OR?, Alipurduar 
cv 

(p 9- Junction for investigation 
NCI 

The statement given by Rambali Ravi Des to witness No • 3 was not 

co 	 exhibited in court. Besides that no other evidence is found 

against accused.1 As the accused were only on duty at that time, 

suspicion arose that they were involved in the said theft.1 

.. -p 
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But suspicion however big can not take the place of cv1dence 

It is correct that accused are guilty of dereliction of their 

duty For that the railway department can initiate departmental 

proceedingi 

By considei.ng the ev:Ldence and case, I find that the accused 

Rambali PaL Das, Sunil Pliowmik are not found guilty of of fences 

under Soc. 461/379 I.?.C. They are acquitted as rt guilty under 

Soc. 248(1) cr.rP.C. and their bail bonds are discharged 

Prosecution side has not been able to prove any case against the 

accused. Hence', I hereby give the order. 

Accused Naren Baishya, Rarnesh Das, Rambali Pavi Des & 

Sunil owmik are it found quilty under Sec 461/379 I .P.C. 

Accused are declared as inrocent and acquitted under Scc 248(1)' 

CrJ.C. and their bail bonds are distharged 

Sd/- Narendra Rai 

1st Caass Judicial Magistrate 

ipurduar 26,05.94 

yt;7) 
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Ouwahti BeAc 
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VIM

I  

IN THE CEN L-.4UINI5pRApIVE PR.I!3671TJL 

GUWAHATI BHCH :: GUWAHi!DI 

QLUQ_1.LQL22.. 

'c 	$rit. Juna Gayari (Biswas) & Ore. 

•... 	Applicants. 

(2efl 

Union of India & Ore. 

• 	
• 	

••••.R espondents. 

"AND - 

TOP: 

written Statement for and ) on behalf 

of the respondents. 

The respondents most respeot11ly beg to sheweth 

as under 

I • 	That, the answering re spon dent s have gone through 

the copy of the application filed by the applicants and 

have understood the contents thereof. 

20 	 That, save and except those stateients of the appli- 

cants which are specifically admitted herein below or which 

are borne on reoords, all other averment s/statements as made 

in the different paragTaphs of the Application are denied 

berewith and the Applicants are put to strictest proof there- 
) 

of. 

fr 
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3 • 	That, the Applicant a have got no valid cause of 

action or right for filing the Application. 

4 • 	That, for sa1s of brevity, the r e spon. dents have 

been advised to confine their reply only on those averments/ 

points of the Application which are relevant and material 

for a proper decision in the case, without admitting the 

correctness of the other atatements/avernients in the Appli-

cation • All other allegations/avermen -ts in the Application 

to the contrary are also denied here-with and the Applicants 

are put to strictest proof thereof. 

4 • 	That, the Applicants have not subiitted any authen- 

tic docunnts etc • to establish and prove as to how they only 

can claini any amount, as real successor of the late Phanindra - 

Gayari, ex. K/1.P. Railway, Alipurduar Junction, As such 

the Applicants right to sue have not been established and 

hence this cannot be accepted. 

5. 	That, the Application is barred under law of li.mi- 
.... 

tation and section 21 of the Central Administrative Tribunal 

Act. 

6 • 	That, the case suffers for want of valid cause of 

action and misepresentation of facts/suppression of facts 

etc • Late Thani.ndra Gayari was removed from railway  

much ear her to 2.8 ,1978) in a separate charge ( due to 

unautborised absence from 29.4 .78 etc.)which was not connected 

with the Criminal Case as mentioned in the Application. 
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7. 	That, the ease is fit one to be dismissed in limbo. 

8 • 	That with regard to averments at paragraph 4(a), 

4(b ) and 4(o) - . of the Application it is submitted that 

except those which are borne on records all other averments 

in these paragraphs are denied herewith and Applicants are 

put to strictest proof of such statements. It is also denied 

that any actions, as alleged, were taken at the instance of 

any over ealous officers or there has been any ealousy or 

cnspiraey at all etc as alleged or any trial of late Gayari 

took place before the Magistrate .. hen the Criminal Case 

was processed. 

9. 	That, f 	with regard to averments at paragraph 4(d) 

4(e), 4(f), 4(g) and 4(h) of the Applicationr it is submitted 

that nothing are accepted except those which are borne on 

records and the Applicants are put to strictest proof of those 

statements which are contrary to above. It isaubmit herein 

that question of extending pensionary benefits etc can arise 

only when such benefits are admissible underextant rules and 

on the basis of the fact of the case . (he present case did 

not fall within the purview of the extant rules/laws. It is 

not a fact that all the accused R .P.P. (Bailway Protection 

Por ce ) per sonne 1 were re-in stated in service • Two of them 

only could be re-instated o consideration ofrecords and facts 

of the cases etc. It is to mention herein that late Thanindra-

Gayari was already removed from raIlway servie under Assistant 

Secuirty Officer, Alipurdixar Junctions letter No. AP/PR0- 

Loose/44/78 dated 2.8.78 on sepera.te charges i.e. remaining 



I' IiJ. 
absent from duty with effect from 29.4 .78 without authority R 
and as each question of his entitlement to the service benefits 

consequent on the findings/decision of the Oriminal Case did 

not arise and there had been no such representations adtker ft 

either from 1978 or from 1990 as also appears from the App Ii-

cants oi submission about issuin, notices on 30.6.2000 and 

12.9.2000 as mentioned in paragraph 4(g) of the App heat Ion. 

It is also emphatically denied that the Applicants made repeated 

requests to the offices of the respondent Nos. 4 and 5 ( i.e. 

Divisional Secuirty Comnissioner, Alipurduar Junction and the 

Divisional Personal Officer, Ahipurduar Junction). 

It Is submitted, that the Applicants have now come 

up with state claim by fabricating some stories which are not 

true)  with motive to gain and pass over the hurdle of limitation 

bar. 

10. 	Th^tt as regards the grounds of relief as stated 

at paragraph 5 of the Application,, it is submitted that these 

are not valid, legal and proper under laws, rules and fact of 

the case and hence are not admitted. All the points raised 

by the Applicants have been elaborately dealt with and answered 

in the foregoing paragraphs of the ,sritten statement and callS 

for no fhrtber repetition. 

In this connection it is pertinent to mention here in 

the following facts for kind perusal and information of the 

Hon'ble 

( 	Late Pan indra Gayari (alias Than indra Gayari ) was 

appointed in the Railways as Rakshak in the Rai1way Protection 



Rai1way Protection Porce, N .P. Bailway in the year 1966 on 

8.7.66. 	ile in service the staff was arrested on, 3.6.78 

in connection with G.1.P3 Case No.2(6) 78 u/s 379/461 I.P.C. 

(criminal Case No. 64 0/78)an.d he was released on bail on 8.6.78. 

In G.i. Case No. 64 0  of 1978 before SDJM ('&xb-

Divisional Judicial Magistrate)a charge sheet no. 10 dated 

10.6.76 was issued against SrI Gayari and 4 other B.P.F. staff 

namely : S/iri 

Barn BaliBabi Das. 

Ramesh Oh. Das. 

Naren Baishya 

Sunil Deb Thownik. 

From the Judgement of the Hon'b.le Judicial Magistrate dated 

26.5.94, a copy of which has been annexed by the Applicants 

as Annexure XV to the Application, it transp res that accused 

Thanindr Gayari died during the pendenoy of the case and 

this case proceeded against remainIng 4 accused u/a 461/379 

I .P .0 • and all the 4 accused were examined under Sect ii 313 

Cr.P.C. and after trial these 4 accused were acquitted u/s. 

248(1) Or.P.O. But prior to the arrest of Shri P. Gaysri 

by 0.0 ./G .B .P/A lipurduar Jr, the late Thanindra Gayar i,Bakshak, 

B .P .1 ./kljpurduar Jn., he was issued with a departmental 

charge sheet No. AP/Pre (j/44/78 dated 1.6.78 for the 
34 

following charge 

0  He is remaining absent from duty w.e.f. 

29.4.78 without any authority " 

on, the following grounds : 



W1.4 a 

"Sri Pani.ndra Gayari while functioning as 1C1 

APN(P)oy was spared to avail 5 days IkP w.e.f. 

24.4 .73 which he failed and remain absent without 

any authority ". 

As Sri Gayari did not Cooperate with the enquiry 

officer in conducting D.A.i. enquiries, an exparte decision 

had to be taken by the disciplinary authority. Before passing 

the final order of removal on 2.8.78 Sri Gayari was given 

reasonable facilities and also was allowed to be heard in 

person and after that only the final order was passed on 

2.8.78 by A .S.0/A lipurduar Junct ion holding him guilty of 

the charge,, Sri Gay'ari was thus removed from service on 2.8.78 

i.e • about 12 years back from the date of his death on 28.1 .90 

(date as submitted by the Applicants) and the Criminal case 

has been disposed of on 26.5.94. 

Thus, it is well apperent that Sri Gayari rendered 

about 12 years actual service on the railways prior to his 

removal from service on the ground of unautborised absence, 

an d the Appli ants are not en titled to pen si onary benefits etc 

for the period of service rendered by late P • Gayar i, since 

Shri Gayari was removed from service on a seperate depart - 

mental charge after departmental proceeding drawn against him 

and a= concluded on 2.6.1973 and not connected with the G.. 

Case No. 640 of 1978 before S.DT.M/Aliptrdu' Junction. 

Cc 	£Z 
-'D 

9L5&, 	 . a 

JLS C- 
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11. 	That, with regard to avermenta at paragraph 6 

of the Applioatjon it is submitted that except those which 

are borne on records all other avermen.ts of the applicants 

are hereby denied. The contention of the Applicant regarding 

request/repeated requests etc. are not correct and hence 

o emphatically denied herewith 

rthor, as submitted herein before Sri Gayari 
1 

was removed from service much earlier on seperate charge 

which was not connected with the criminal Case as contended 

by the Applicants and hence the question of paying final 

se tt lement dues for the death of an employee does not ar i se. 

However, the P.S. dues ( i.e. Pinal $ettl3ment) dues as 

payable under rules was paid to Shri Gayari as in done in 

all oases of staff removed from service. 

12. 	That, with regard to averments at paragraph 8 

of the Application through which relief sought and prayed 

for, it is submitted that the merit of the case does not 

deserve for grant of any relief as prayed for by the Appli-

canto. In this connection the following remarks/rep'ies 

are submitted below in SQLJ 

(1) Item 1.. -there is nothing on record that 

Shri Thanindra Gayari was under suspension 

in 1978 to date of his death i.e. 28.1 .90. 

and as such question of paying salary/ 

suspension allowances etc. or regularisa- 

tion of the period of absence from 1 9 78f 

1.990 does not arise. 
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d 

Items 2 & 3- Pension/family pension are based 

on the set rules governing grant of Pensions 

etc. thi P. ayaris' service fell short of requi- 

red qualiirjng service period • As be was 

removed from service in 1978 question grant of 
QA 

pension to him or to his wife,ftid not arise 

under the fact of the case as also under the ruie 

I Law in force. 

In View of above, no family pension to his 

wife and to any other legal heirs of late 

Phanindra Gayari after the death of the cô -

on 1 5.12.95 arises. 

(iii) Item 4- As stated herein above, the necessary 

final settlement dues consequent on removal of 

Shri P. Gayari from service, has already been 

paid and nothing more appeared to be due to the 

party/parties on SQifiS account. 

That, with regard to averments at paragraph 9 of 

the Application, it is submitted that in view of the fact and 

merit of the case no interim relief as prayed for by the 

Applicants are payable and the claim of the Applicants is 

denied herewith. 

That, it is submitted that, all the actions taken 

in the case are quite in consononce to the extant rules and 

orders on the subject and are quite legal, valid and prope. 



3 

A II
IF  

1 	 1 
Ib 

That, the respondents crave leave of the Hci'ble 

Tribunal to permit them to file additional written statements, 

if found necessary, for ends of thistice. 

That, under the facts and circumstances of the 

case as stated In foregoIng paragraphs, the Instant applica 

tion is not maintainable either on fact or on law and it is 

liable to be dismissed. 

Verifioation........... 
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I, Sr i. 6 	son of 

oA- k\L 	''& 	aged abou.t L7 years, by occupation, 

Railway Service, now workin.g as 

Railway do hereby solemnly affirm 

and state that the Btaternents made at paragraphs I and 

2 are true to my knowledge and those made in paragraphs 

are matters of records of the case 

which I believe to be true and the rest are my humble 

submiesig before the Hon'ble Pribunal and sign this 

verification on this 	oth day of September 20l. 

U 

Divisional Security Commissioner 
Alipurduar Junction Division 

N.F. Railwar, 
Alipurduar Junction 

for and on behalf of the Respondent 

1v1. se.. rL' ConrnIssIOfl' 

I. F. 	iJ' 	 1r 

., 

1-1 



13~ "- 
41 

SERVICE BOOK 
(OPENING PAGE] 

Name full (Block Capitals) 	fl r 

I 	
(I 

IS 

Fáthr's Name  

Natioahty/Castefkehgion 

Doiile as established 	 . 

Residehc (in full) 	 if 

!Dê5tbirth 

Place if birth T>ttAA%J 	 District 	%Mf9Y rk 

ducationat qualification 	$s 

S 

- 	 () (T& 
erth1àl ñiark for identification 	 \& 

.eftMhfld t umb and finger imp 	 PF. ression 	 c ;?&7  

V. PP. frI'10— liot9a. 110173 C 

tt1 b&g 	 Ring finger 

:

A, 

Thunil? 	 V 
idle finger 	• 	

• 	

Fore finger 
:• 

J. 

Leiht 	 inches 
I 

ighttre oTt A 

efVth1f 
41  

I 

fiatüzand designtioh ol NJ?. PJy—APDJ ; 	;.• •' 

•he't'lftád of thd office oi. . •. : 'C; 

)thr Attesting Offier 

Thi entri8 	on this page should be retiewed or re-attested at least every five years and the signature in lines 12 nna1 
shduld Me dated. 	- • 	- k?) 

Finger prints need not be tiken afresh evei' five years under this rule 



- 

U 

i7tiCUDi 
E D Cfi]  cr/ 	J 

: 
* 

•4 .--'- 

 Vi1 '! Ll 	1-1 Ic 	t' 1 O 	I 	OT 	i'C 	1' 

-i 

- 	' 
I- 	-• 

ry 	r C 	 0 	 C th r o i l 	'f( 	 fV 

of 	Y: V 	 : 	 u:'I1: e4;rri 01 
b 	 j  

arte3Goc 

y 
eJC-IiY 

1O'C 	C1Li 
,:,-__•. 	 y 

ra 

L 

ocr 
 

ao  

 r0Uf[3V 
tC jO 	on 

S-ty 	OiioL' 

LU (1') 

- 

C 	/ 
1 

H 



IrExuP..E-. 

.404 

r 
I 	 / 	

r 
\ (. 

- t 

S 

Il .  
r5 

.• 	
fl: 

• 	'v -, 	. 

S  

y - 

S 

/4 
I 

I 

: 

L • 
I 

S 

( 

_tT 

- / 	-;?-- 

3c- 

-.5..,.. 



a 

0 

- 	 t 
Vol  

) 
Joll 

_)• 	•-c 	 •• 	

- 

• 	• 	• 	'c'' 	
•- 	•:i. 	 . 	 - 	 4 

• 	
. 	 ---- 	: 

i:-- 	
E 	•- 	 - 	 - 	 -- - 

	

- 	-•-. 	 .- 	.-.-- 	
4_1rcg 

- 	 ••• 	• 	••,i 	 •- 	4e 	b. 	I 	 - 

ep- 	
- 

c 4 	's 	 •-4 	_4_ 	 4 	 •- 	
• _4b 	 - 

oil 

• 	 ••• 	

tE 

• 	
- 	•_f 

.1 	•- 	• 	
••• 	- 	 ; 	I 	 - 	• 

j• 

•-z 	 •r - 	- 

$ __t 	•)• 	
p•b 

• 	,' 	.4 	• 	 -' 	 _4 " ---- 	. 	
•' 	 • 	 '-• 	b-c- 

44 	 - 	 . 	
; 	

'. c 	• 

-.1 	1 

• 	•. b- 	 - 	• - 

- 	. f-' 	 4k. 	 '' 	• 	 - t 4 	• 	- 4. 	• 

-. 	 •iH.4 '1 

:- 

4 0 



I. 

4 	. 	1 

40, 
	

IN THE ICENTRAL ADMINISTRATIVE TRIBUNAL, 

-GUWAHATI BENCH, GUWAHATI. 	 - 
46 

• 	
IN THE MATTER OF r 

O.A. NO, 153/2001 

Srnt, Juna Gayari ( Biswas ) & others 

•.,••,... App'icants. 

-Vs..' 

Union of India & others 

......... Respondents. 

A N D 

IN THE MATTER OP 

Rejoinder on behalf of the Applicants : 

The Applicants abovenamed most respectfully beg to submit 

as under :- 

1, That on receipt of the Written Statement so filed on 

behalf of the Respondents, it appears that the Respondents 

contended in para 6 of Written Statement that Late 

Phanindra Gayari was removed from Railway service on 2.8.78 

in a seperate chage due to unauthorised absence-from 

29-4.78. 

Contd......P/2. 

FA 
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(2) 

2. That in para.9 of the Written Statement, the Respondents 

also contended that all the accused RPP (Railway Protection 

Force) personnels were not re-instated in service and 

mentioned that Late Phanindra Gayari, ki±x xxiiatt*a*z 

ttzxm was removed from service under Asstt, Security 

Officer, Aliirduar Junction's Letter No. AP/PRO-Loose/44/ 

78 dtd. 2.8.78 ank separate charge i.e. remaining -34 
absent from duty w,e,f, 29.4,78 without authority. 

3, That the basic defence of the Respondents is that since 

Late Phanindra Gayari was allegedly terminated from his 

service on 2.8.78 in a separate charge, so question of 

getting his service benefits on the findings/decision of 

the criminal case does not arise s  

In this context the aplicants submit. 	at the 

rejoinder in their original application in the following 

manner : 

i) 	That nothing in the copy of the order of alleged 

removal from service so submitted before the Hon ble 

Tribunal goes to show that the order was ever 

communicated to the concerned employee (Phanindra 

Gayari ) as no signature of Phanindra Gayari was 

obtained over the office copy of the order,Moreover 

no any acknowledgement of communication of the order 

by the employee ( Phanindra Gayari ) has been submi-

tted before the Hon'ble Tribunal from which inference 

Contd.. . ..P/3. 
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(3) H 
can be drawn that Phanindra Gayari was terminatefrom 

seice prior to initiation of criminal Case C G.R. 

No. 640/78 of the court of SM,Alipurduar ), 

ii). That no copy of alleged Departmental proceeding through 

which Pfanindra Gayari was allegedly terminated from sfrcrice 

has been submitted before the Hon'ble Tribunal. Unless the 

copy of the entire Departmertal proceeding in original is 

submitted before the Hon'ble Tribunal to shew and to 

ascertain that really the Departmental proceeding was 

conducted legally as per the provisions of law and the 

principle of natural justice was followed, the presumption 

regarding the alleged order/result of the alleged Depart-

mental proceeding shall go against the Respondents, 

Union of India i.e. the N.F, Rly. Administration. 

That the Respondants have suppressed the real facts and clso  

distorted the real facts, only to deprive the innocent 

legal heirs of the deceased Constable Phanindra Gayari 

causing wrongful loss to them and at the wrongful gain 

to the Rly. Administration, 

That the certified copy of the Order sheets of G.R.Case 

No. 640/78 of the Court of S.D.J,M,,Alipurduar 

reference order 3.6.78 and 7.6.78 goes to show that 

Phanindra Gayari was serving as RPF Constable on 3.6.78 

j.e *  on the date of arrest, so question of his alleged 

illegal/unauthorised absence as claimed by the Respon-

dents does not arise, as the fact is totally false and 

Contd.. . 



r\ 

H 
(4) 

baseleg as the Respondents in thd5s allegation mentioned 

that Phanindra Gayari was absent unauthorisedly to from 

duty w,e.f, 29.4.78 but the case record of G.R. Case No. 

640/78 goes to shw that Phanindra Gayari was arrested while 

he was posted as constable ( S.R.K.) of RPP Post, Alipurduar 

Junction on 3,6.78. 

The order dtd, 3,6.78 to 7,6,78 of G.R. Case No. 640/78 

are reproduced as under : 

G.R. No. 640/78 

State •....., Versus ...... Ramesh Das & Ors. 

Order No. & date : 

	

1/3.6.78, 	Accds. (1) Rambali Rabi$Das and(2) Fanindra 

cayari, all of R.P.F. Post APD P.S. Alipurduar, Dist, Jalpaiguri 

brought under arrest by Apd. Jn. G.R.P,S, Police in this Case. 

seen the FIR forwarding report and aced, Challan taken into 

custody. 

To 5.6.78 for production, Seen the prayer of 1.0. 

for recording confessional statement of accused Rambali Rabi Das.. 

The accused be kept in segragation in the J/C 

8.4.82 

sd, Illegible, 

S.D.J.M.Alipurduar 

	

2/7.6.78. 	Accd. Rambali Rabi Das is produced today and on 

interrogation he declines to make any confessional statement. 

To date, 
Sd, Illegible, 

S.D.J.M.,Jalpaiguri, 

Contd....P/5. 
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7,6.78. 	Bail Petition filed for the accd. Fanindra Gayarie 

To 21.6.78 for production of both the accused. 

Considered the bail prayer for the accd. Phanindra 

Gayari, considered the petition of complaint filed by the 

inspector RPF addressed to 0/C, G.R.P.S., Alipurduar Junction 

Both the accd, persons are the RKS of the RPF. Let the accds 

may find bail pf Rs. 1000/u' with two sureties of Rso 500/- each on 

condition to attend Alipurduar R]y. Station G.R.P.S. once 

on every day until further order. Sd. Illegible, SDJM, Apd. 

4/Later. 	Bail bond furnished for the accused Rambali Rabi 

Das by two sureties and accepted. 

Issue release Order. 

Sd. Illegible, 

S.D.J.M.Alipurduar. 

V iThat it appears from the order dtd. 7.6.78 so passed by the Ld. 

ISeDetTeme  Alipurduar, the Ld. S.D.J.M, in allowing the Bail 

PetltiOfl of Phanindra Gayari considered the Petition of the 

H  complainant filed by the Inspector, RPF addressed to 0.C.•,. 

GRPS,Alipurduar Junction, which goes to show that the accused 

persons are the RKS of the RPF and accordingly considering 

that aspect the Ld. Court was pleased to allow the accused 

persons to go on bail, 1  That apart, the certified copy of 

Chargesheet of G.R. Case No, 640/78 shows that on the date 

0ccurance of the alleged theft i.e. on the night of 

30/315-78 Phanindra Gayari was serving as S.R.K at Alipurduar 

Contd......P/6. 
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Junction4 The copy of the Charge- sheet is reproduced 

as under, 

SEEN 

SA. Illegible,SDJM,Apdr. 

29.10.78. 

G.R. No. 640/78 

Charge Sheet 

charge Sheet No. 10 dated 6,10.78 

In first information No, 2 dated 2.6.78 9  

District - siliguri G.R.P. 

?0lice Station Alipurduar Jnc, G.R.P.S. 

Date fixed for trial: To be fixed 

by the court. 

H 
1 9  Name, address & occupation of complainant/Informant : 

Shri S.B, Biswas, I,P,F, Alipurduar Jnc, G,R.P,F.Post• 

29 Name and address of accused persons not sent up for trial, 

whether aIxsz arrested or not arrested including 

absconders : 

.... NIL ...... 

3, Names and addresses of accused persons sent up for trial : 

In cu.soày. 	 On bail or recognizance 

1, R.K.Naren Baishya of Alipurduar R.P.P. 

Post, 

Contd....P/7. 
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2. R.R. Romesh Chandra Das SIO Late Jiban ch.Das 

Cae by abated 
	of do. 

dt,1.2.93 
	3, S.RK. Phanindra Goyari of do, 

4. R.K.RambaliRabj Das of do. 

5. S.R.K, Sunil Bhowmjck of do. 

1HopertY :- 

•.... NIL ..... 

Narnes and addresses of Witnesses :- 

140 Shri S.B, Biswas, I.P,P. of Alipurduar Jn,,RPP Post e, 

R.K, Narohari Kakuli of do, 

A.S,I. Paritosh MukherJee of do, 

14• R,K, Paregh ch. Rai of do. 

5. A.SI./P,p, Sadananda Roy of do. 

6. SIPP K.K. Sen of do. 

7, S.I. K.?, Roy 0/C Alipurduar Junction G.R.P.S, 

The above noted witnesses may kindly be summoned, 

4 0 Charce or information : 

The fact of the case in brief is that on 2.6.78 at 

230 hrs, S.B. Biswas i.P,p., Apd. Jn *  handed over a Written 

6om1aint to the effect that on 27.3,78 at 21 )00 hrs, Wagon No. 

NEC,- 52622 containing sugar arrived at Apd, Jn.Yard by up 757 goods 

Contd... . ..P/8. 
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ff ave with covered condition and laying in the Yard on 1,6.78 
about 0400 hrs the road duty R.P.F. A.S.I. found the above 

.Iagon that the ......* scote door is tempered condition. He 

:reported the fact to I.?.F. Ad.Jno who visited and examined 

the seal and found tempered. Protectseal applied and kept for 

Jchecking on 1,6.78 at 08.30 hrs o  the protect seal including 

.tempered seal found missing, 

During enquiry it is disclosed by the R.K. Rambali 

Rabi Das that theft of sugar begs were committed by R.K. Naren 

r•Baisya, R.K. Romesh Das, S.R.K. Phanindra Goyari on the night 

of 30/31-5-78 while he went to later charge of his duty. The 

of the Wagon was checked and found 7 bags of sugar short. On this 

issue I started the case and took up investigation, 

During investigation of the Case I examined witnesses 

visited the P.O. etc. A prima fade case U/s 461/379 has been 

well proved against the accused persons noted in col-3 9  I consulted 

the case with my superior and P.? . Coach Behar who opined that 

to submit Charge Sheet against the person noted in Col.3, 

So, I am submitting the C.S. against all the 

accused persons noted in col. 3 to stand their trial in the open 

Court of law. The witnesses may kindly be summoned. 

Submitted, 

sd.Illegible,O/C Apdjn.G.R.P.S. 

6.10,78. 

Contd..... .P/9. 
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From the above facts it goes to show that 	Phanindra Gayar.t 

was very much en duty an the 	date of alleged occurance of theft 

j • e, 30/31578 and also the date of arrest i.e. on 3.6,78 in 

the capacity of SRK ( Head constable ) RPF, Alipurduar Junction, 

so the question of alleged unauthorised absence from servide w.e.f. 

29.4.78 does not arise, 

,vi, That to substantiate the version of the Respondents, the 

entire original record relating to the alleged Departmental 

proceeding in connection with removal of Phanindra Gayari from 

service, required to be proved before the Hon'ble Tribunal 

showing that the alleged enquiry was conducted properly by 

following the Rules and Regulations that too the same had not 

v 	the Rule of Natural Justice, 

vii. That the allegation and averments as made in para 10 of the 

Written Statement of the Respondents are false and baseless. The 

epartment i.e. the Rly. Administration is required to prove the 

averments through cognate evidence that Phanindra Gayari was given 

roper chance under the arena of Natural Justice to defd the 

alleged Departmental proceeding that too his entire dues as 

dinissible were paid to hias alleged, in para 11 of the 

~ritten Statement, 

3riii. That it is submitted that the Respondents to ui avoid 

ayment to the innocent legal heirs of the deceased employee 

Phanindra Gayari have taken the alleged concocted and fictitions 

leas so that the innocent legal heirs may not be paid with their 

[legal dues accrued at the death of their predecessor-in..interest 

hanindra Gayari, the deceased employee of the Respondents 

stablishment. 
Contd. .... .P/10. 
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It is therefore prayed that your Honour 

would be pleased enough to accept this rejoinder 

and further be pleased to pass such necessary order 

as your Honour deems fit and proper in rejecting 

the allegations of the Respondents in the interest 

of Justice, 

VERI FICATION 

I Smt. Jima Gayari ( Biswas ) wife of Sri Kanai 

Biswas, by Occupation - Housewife,Resldent of Bongaigaon 

Town, P.O., P.S. & fist. Bongaigaon,Assam do hereby verify 

and state that I am the applicant No. 1 of the above original 

Application No. 153 of 2001, and I have been entrusted by 

the other applicants to look after the case on their behalf 

and I further verify and declare that the contents as made 

above in this rejoinder application are true to the best of 

my knowledge and belief and I have not suppressed any meterial 

facts therein. 	 •• 

Date : 
	 r (1) 

Place : 
	 Signature of Applicant 
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ORDER...SET 

In the Cot,rt of the S.D.J.M., Jalpaiguri, 

G.R.Nø, 640/78 

Stateo.,...verzuRegh Das & ors, 

der Lqo .  & 

1/3.6.78, 	Acdds. () .Rrjj Rj 	 d (2) Fenjndra 
Gayari 1  all of R.P.P 0  Post APi). P.S.Alipuxduar,Dist.Ja1pa1gur1 

brought under arrest by Apd.Jn .G .R.P .S • Police in this case. 

Seen the FIR forwardlng report and aced. Challan taken into 

Custody. 

z ,.  

4 td. • .2 

To 5.608 for production, Seen the prayer of 1.0,, 

for recordizg confessional statement of accused 
Ranbali R,j Da 

The accused be kept in seg' rakjation in the J/c 
8.4,82. 

Sd.Il1eg1b1e 	- 

Alipzdr 
2/9,6.78, 	AccdRi,lj Rabi 

Das is produced today and on 

interrogation he decliner to meka any confessional statement. 

Ibte, 

Sd.Illegible, 

3.D.J0M0,Ja1pa iguri. 
7,6.78, 	Bail petitIon filed for the accd.Fanjndra Gayari,' 

j To 21.6.78 for produjon of boththe •:accused. 	J 
Con3jc.red the bail, prayer for the accd,Phanindra  

Gayarj.onsjred the petition of ccmpjaint filed by the 

Inspector RPF addressed to 0/C .R.R; .5. Al ipurdu arJ unc tion 
Both the aced .çez'sor are the P.-vs of the WF,Zf Let the accds 
may find bail of Rs.l000/_ with two  suretiesof ps, 500/... each on 
COndition 

to attend Alipurdijar Riy station G.R.P.S. once 	- 

on every day until further order, Sd,IllegjJDle,SDJM,j Apd. 

I- 	
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2 

+/.ater. Bail bond furnished for the 	accused Rbali R1 

Das by two suretiel and accepted. 

Issue release order. 

.sd.IllegiJDle, 
• s.J.Alipurduar. • 

S 

Ba1 bond furnished by two sureties for the accd, 

,FanirdraGayari and not accpted. 
• 	

[• 

Sd.I].legible, 

8.D.J.M.,Alipurduar, 

6/3.6.78. Record put up bypetition and accd.Resh Ch.De8 

• surrnderedibefOre the ccjrt to chaya and prays for bail.He is 

ta}efl into custody. 

Tq. 	for prduction. 

Considered the prayer for bail. Let h1m find bail 

• 	of RsJi0OO/With two sureties 	of Rs.500/.. each on condition to 

• 	attend Ailpurduar G .R.P .S • on every day until further oer. 

Sd.Illegble, 
S.D.J.M.,Alipurduar. 

I : •  • 	•• V  

7.Later. Bail bond furnishedfor the accd.Rnesh Ch.Das and 

accetd. 
• 	 - 

Sd.Illegible, 

S,D.J.M.,Alipurduar, 

8/2146,78. Accd.(1) Rba1i Rabi D33 on court ' s baiLtis 

present, and accd. (2) Phan in dra Gayari on court's bail is presen t 

• TO 22.12.78 for appearance and 1.0's repOrt. 

Sd 0 luegdibie, S,D.J.LZ. 5 Apdr. 

23,678 Record put up by petition and accd.Naren ChBayssya 

surrendered before the court 	today and prays for ball. 
• 	

• contd..,3 
• .___•. 	•• 	__ 
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I 	the copy. 	te requisite number o( 	rcquisite stamps and f&iqL..yas ready for dclivery.* 	cöp to the applicant, 
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• 	
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Considered the bail prayer for tbe accd.Naren 

Baiya who is a RK of R.P.F. The other accd.perscrs have been 

çranted bail. Thus, considëréd let this acd.prson find bail 

'6f P.S 1000. with two sureties.of Rs. 500/... each on condition 

to attend the Aliputhuar G.R.P.S. on every day ufltil further 

orders  
• 	. 	 'lb 10.7.78. 

-. 	 Sd.Illqlb1e, S.D.J.M.,Apd 

• 10/Later. 	Bail bond furhishedfor the accd.Naren Chadra 

Baisya and accepted0 
Sd.Il1eflD1e , S.D.J.M.,Apd, 

11,/10.7.78. Accd.Nareb Ch.Baisya on court's baiL present. 

L 22.12,78 for appearánce,etiticn filed for 

	

• 	 •. •1 .  

withdrawing the tharza hajira. Considered. Emmid Conditional 

withdrawal. 
• 	 . 	Sd.Illegible,SDJM,Apd. 

• 	12/14,7,78 0 	Accd,Sumi Deb Bhcwmick is broight under arrest 

by the police of Apd. Jn.G.RP.So in this case. 

Seen foiwarding report d chailan, 	is taken 

	

\,. 	
Into custixly. 

To 317.78 for production. 

Considered the bail prayer. Let hm find bail 

of Rs.10001.. with two sureties of Rs,500/- each on condition 

to attend the Allpurduar Ji 1 G .R .2 .S • on every day until furtler 

Order 0  
SdIllefr1e, S.D.J.M.,Apd, 

13/Later. 	Ball bond furnishedfor the accd,SumI Dev Bhci4nick 

and accepted. 	Sd,Illegible, S•C.J.M. , Apd. contd..4 
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Date of appllcut of 	Date for fl 
the CO-: 	

( 
the requisi 

We of making over 
copy to the applicant the 

" 4•- 
I 	
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• 1431.7e78. 	Accd.Si Deb Bhmk on court ° s bail present and 

• 	praya for bi% withclraing thana hajira. 

I 	 To 2 .2,,12,78r for appearance. 

I*0* must smit report in final form by the  

net date, The accd,attexd PS, once in a fortnight until further 

order, 

Sd.Illegible, S.D.J.M.,Apd, 

15/20.1008, Seen C.S. No.10 dt. 6.10.78 U/s 461/379 I.P.C. 

ag4inst Acds (1) R.K.Naren Bishya , (2) R.K.Resh Ch.Das, (3) 

• 

	

	S.R.K,phanjnd.ra Gayari, (4) R,K,Rn)1j Rebi Das and S.R.K. Suril]. 

Bhc7imick all of Alipwrduar R.P.F. Post who are on courts bail 0  

To 22.12.78 for appearance and copies, 

1.Illegible, S.D.J.M.,pd, 
• 	

V 	 16/22.12.78. Accd, persons xte on court's bail and their 

deposition is as4 f011ows :- 

- 	1. R.K.Naren Balshya 	Present, 

RoR,Rnesh Ch.Das,, 	Present, 

S.K.K.Phanjndra Gayari - Present. 

4, R.K. Ranbali Rabi Daa - Present, 

5. S .R .K • Sun ii B howm icL. Pres en t. 

To 18.5.79 for appearance and copies, 

Sdo Illegible, SDJM*4ji Apd.,COntd.5 

• 	-•. 	•. T.TTf::. •. 	
• 

V : 	 • 	 V 	

/ 
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/ 	baapplicatjon fc 

the copy. 	the requisite number of 	requisite stamps and folios 
stamps and folios 

	

(WY 	'uate Cl iu 

	

was ready for delivery, 	copy to the applicant, 

/ 

\ 

—:: 5 	:z... 

17/18.5,79. AcccLpersons on courts bail : 

1 R.K.Naren Baisha Present, 

2. .R.R.Rnesh Ch,Ds 	Present. 

 S .K.K, Phanindra Gayari - Present. 

 R.K. Rrnba1j Rj Das 	Present.. 

5 .R.K. Sunji Deb Bhcximjck - Present. 

14.11.79 for apearanceand copies. 

Sd.Illegible, S.D,J.M.,pdr. 

18/14.11.79. 	1. S unil Bhowmick 

2 0  Ranesh ChandraD 

3. Phanindra Gayari 	Presen t 

4 0  Sunil Bhoick, 

5 Naren Baisya. 	x 
Fixing 16.4,80 for copt and appearance. 

• 	Sd, Illegible, S.D.J.M.,Apdr. 

19/16.4.80, 	Accds : 

11 R .K .N aren Baisya 	Pres en t, 

2. S .1.K. Sun ii. Bhowtick_ Present. 

39 R.K, Ramesh Ch.Das - Preaent 

4 S.R,K. Phanindra Gprai - ?b5.by petition, 

5. r2b1 D, 	 present, 

Other m ac cd.persn s are absent w i thou t Sp 

fixing 11.9.80 for copy and appearance. 
Sd.Iliegib1e,sDJ1v1,pd. cOnt6 
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Date of applica' 	r— 	 ULUJL) . 	 nth the copy 	Date of makin overihe 

	

the copy: 	the requisite number of 	requisite stamps and folios 	was ready for delivery, 	copy to the applicant, 
stamps and folios  

- 	
•.:: 	6 

• 20/1109 1800 	1. Naren Baisya present. 

SunIl Bhowmicli. 	EEEZ.Abs.by petition. 

Rnesh Ch.Das . resent. 

Phanindra Gorai.. ths .petiticn. 

Rj Das pres3t, 

- Copies are ready -and suppliedb Let the rocord be 
• 	

..ti1'ansferred to Ld.J.M.,lst Court for disposal. 

• 	 S.I11eg1e, S.D.J.M.SApd. 

In the Court of the Judicial Magistrate,Alipurduar 

• 	Pr'eent : Shri J.N.Roy, Judicial Magistrath, 1st Class. 

• 	21'11,9.80. Record received by transfer and Regd. Accda. 1. - 

Nen Baisya (2) Ranesh Das a nd (3) Rabi Das are present. Accds 

(4) Sunil Bhowmjck and 5. Fan indra Gorai are absent by petition  

and pray's for time. 

To 21,11.80 for app. ad order. 

-d.J.N.Roy, J.M..,Apdr,  

22,'26.11.80. Accds. (i) Nare 	(2). Ranbali and(3) 	Rnesh Das 
are present in Court. 	.Accds 	(4). Fan indra arid(5) Sunhl are 

sent by petition and- pray -f or..time, 

Heard.Cons Idered. Prayer for time is allowed. 

I To 2.2,81 fpr app, and orders  

Accds. as before. 
Sd.J.N.ROy,. J.M.,Apd. 

23/2.2.81, Accd,j.. Nare 	Báisya on bill is present. AcccIs. 

2 Rønbalj (3) Sun ii and (4) Rnesh Das are also present tay. 

I lb 2.3.81 for consideration of charge, if any. 
Acs. on bail as before. 	

Sd.J.Ny, J.N.,Apdr.cond...7 	

/ 
- 	 - 	.•.-. ,,. 	 • 7 7 
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bate of applicfjo for 	Date tI'&d (or btifjn" flate of delivery ot th e 	nato on which the Copy  the copy., 	the requisite dumber of 	requisite stamps and folios 	 Date of making over the 

- 	
was ready for delivery. 	copy to the applicant, stamps and folios 

	

- 	 --------- 	 ____ 

.. .. ..
... 
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24/2.3.81. 	Acd •  1. Naren Baisya , 2. Sunil Bhowmlc, 3. 
Rnesh Das and 4,, Ranbali Rabi Des on bail are present in court 

todayj. Accd, 5 • Fanndra is absent by petition and prays for 

time.I 

Heard. he ld.lawyer for the accd.persons. 

Cons id?red. Prayer is allowed day also Sanction are directed 

to prodl.ce all the accd.perso on the date fixed. 

¶t7.5.81 for consideration Of Charge if y. 

Accd. on bail, as before 

Sd.J.N.Roy, J.M.,Apdr. 

	

25/7 • 5.81., 	Al). the (5) accd .pe ra One on .b a ii are pres en t today 
Accc6 , Suni], Bbc*jmjck Ofl bail is absent without intknation, 

Sub8equently a peel tion is filed for accd.Sunjl 'I 

Bbc*flfljk prayj g for time on the ground stated therein. 

• 	 Heard, COnsidered, Prayer for time is allowed 
tOdyajao. 

To 17.7.81' for cons idertjon of charge, if any, 

• 	 Accd, Ofl bail As before, 

Sd.J.N.Ry, J.M.,Apdr. 
26/17.7.81. 	Accd,1) Rambalj 1abj Dat on bail 

is preseflt.Accds 
2. Rnez,  fias and 3, Naren Baisya n 

bail gre pesent. 1ccds4 
• 	Sfljl 

and 5,, Fanjndfa on bil are absent by petition and prays 
for time s  

Heard t the id.lawyer for the absentee accd. 

.Prayer is allc,Med today also.Sureties are 

contd.,..8 

-•--._. 
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: 	bate of application for Date fixedfo 	• - 	Date on whicl 	ne copy Date 01 making over the 

the copy.. 	. the requisite thimbëof requisite stamps and folios was ready 	for delivery. copy to the applicant, 
stamps and tokos  
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are directed to produce all the (5) accd.persons. On the next 

dté. 

To 2.11.81 for C/Charge, if any. Accds.aa before. 

Sd,J.N.ROy, J.M.,Apclr. 

27/2.11.81. All be (5) accd.perscris on bail are present In 

Court 1day, 
• Heard. Charge li/s 461/379 I.P.C. framed for which 

all accd.plead not gUlty and claims to be tried. 

Issue 6ummons. 

To 8.4.82 for evidce. 

Accd.as }efore. 
Sd.J . .Roy,J .M .,Apdr, 

28/8.4.82. Accds, 1. Panindra, 	(2) 	Suflil, 	(3) Ribali Rp_bidas  

(4) Rnesh Ch. Ds On bail are present in court today. Another 

accd.Naren Baisya on bail is absent by petition and represented 

by his lwyer U/s 540(K) Cr.P,C. 

S,R of summons not received, prosn,is presit 

With Li) witness. 

P.O. is on leave to day, Case. be adjounred 

To 6.9.82 for evidence, 

\1 
Issue summons. Accd.aS before. 

Ld.lawyer for the accd.files a v.nerna. 

Let it be kept with the record. 

Sd .11 leg ible,J .M ..-in—Charge,Apd, 

29/6.9.82. 	All Ite (5) accd.perscns on bail ge present in 

court today.S.R.of sunions not rceived. Prosecution is present 

along with (1) witness to cay. 

contd..9 

. 	 - 	 - 
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teppplication for 	Date fixed for notifying 	Date of delivery of the 	Date on which the copy 

/ 	tiie COPY. 	 the requisite number of 	requisite stamps and folios 	was ready for delivery. 

stamps and folios 

Date oi maug 'ene 
copy to the applicant, 

—:& 9 

P.O

VIVI 
	

. is on leave. ease is adjourned to dy. P.W. is 

discbrged todoy withcut examination. 

Issue afresh summons. 

To 9.2.83 for evjdenxe, 

Accd.persOfla Cn bail as before. 

Sd • Ii1eg ibie,J.M._ifl.Charge,APd. 

	

30/9.2.83. 	Accds(4) are on bail are present to day. Another 

accd.Ranbali on bail is absent by petition and prays for time. 

S R. not Eceived. No P.W.s.rosecution prays 

from adjournment the case to dy. 

P.W. B,8iswaS files a petition 	txx praying 

f or time to depos e in the case a the grc und s tated there in. 

Heard.Considered. Prayer is allowed. 

Issue atresh SummonS. 

To 9.6.83 for evidence. 

Accd,on bail 06 bef Ore. 

Sd.J.N.Roy, J.M.,Apd. 

	

31/9.6.83. 	P.O. has been transferred. Al]: the (5) accd.perorrn 

on bail are present today. 

NO P.ir.s are present today. Procb. also prays for 

an adjournment the cane today. 

Considered. Prayer is allowed. 

Issue summOns.lb 29.10.83 evidence. 

Accds, on bail as before. 

Sd. Illeg1bie, 	J.M.in..Charge. 

Alipurduar. 

contd.. .10 

_jjI 
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Dais of appVcant of 	Dat. for ft*ed notifying 	Date of dsUyery of the 

the cipy 	the requislic number of 	requisite stamps and folios 
stamps and folios 

Date on wbicb H. tidy 	Dtc of meking over 
was ready for dellury 	I copy to the appHiiant the 

• (? 

• 	. 	 .:s 	10 	.:.- 

32/29.10.83. p .0., has been tran sferred • All the (5) accd .pers ons 

• 	on bll are ásentby petition and prays for time • o P.Ws 

prosecution also prays for an adj.the case to day. 

Considered. Prayer 18 allowed. 

Issue summons. 

To 24.2.84 for evidence. 

Acods, on bail as before. 

Accdj.Gayari Is present on call. 

33/24.2.84. 

are on bail 

Sd.Illegible,J.M.&n..Charge, Apd. 

P.O. has been transferred • All the (5)accd,person 

ab5ent bypeti.tion zndprays for time. No P.W.s 

prom, also prays  for an adj.the case to ciy 

C3nsidered. Pra1er is allowed. 

Issue cummons, 

To 18,6.84 for eldence. Accds,on bail As before . :• 

.K.Biswas ,J .M .,Apd. 

Present : Shrl N.K.Biswas, J.M.,Allpurdur. 

34/18,6.84, 	Accds, 1, Rbali Rabi DS and 2, Sunil Bhowmick 

On bail are prezent,Others(3). on bail are absent by a petition 

and prays for time. 

Prosecution is present alongwith (2) witnesses 

One JR.T. Message received from S.I.Kalipada Roy who is unable to 

attnd court today, contd...11. 

-......... 	 . - .:.. 	 • 
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PaW of appMeintof 	Date for flxed aotlfylng 	Date of d.lyery .1 tb. 	Date on h1cb t. esdy 	flats at making si(r 

lb. cspy 	the rcquisltc number of 	requisite stamps and folios 	W8S ready for deilysry 	copy to the ,pplivat the 

stamps*nd folios 

4- 

\ 

TiO P.Ws are e*niriedZ, cross examined and 

diachargede 

issue summons 12 and 7. 

'flD 2.11.84 for further evidence. 

Accds, on bail as before. 

Sd,N.K.BiSWa$, J.M.,Apdr. 

35/2.11.84. Aco.9(3) on bail are present today. Others accds. 

Ra1i Rabi Das and Naren Baishya are absent witOut any 

stepS. Case is called Ot.ACCdS. viz. R.R.DaS and N.Baishya 

are found absent on call. 

ISSuC W/A against thEn flxing 11.3.85 for 

E.R. of WJA and appearance. 
Sd.N.K.BiSWQS, J.M.,zpdr. 

Present :— Sri P •K.ey, J.M.,Apdr. 

36/11.3.850 Accds (3) on bail are absent by a petition and 

prayS for time. 

Considered. Prayer is allowed. 

Subsequflatly accd.Suflhl Deb BhowmiCk is present. 

E .R. of w/A returned unserved as per report. No 

Pa Prosb. Prays for txne. Cons idred. Prayer is allowed. 

Case is adj, today. 

To 5.6.85 for app. & E,R, of W/A. 

sd.p.K.Dey,JaM,Apdr. cotd. • .12 

___•_•'4".• 	'"'s 	par. CULJt1,.] 

	

: 	' 	 - 	 - 
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the cepy 	- 	the rcqulsltc aumber of 

Dat. of d.1,.ry if the 	Date an wMe 	b. tidy 	Date of making ever 
requisite stamps and folios 	was ready for delivery 	copy to the applisant the 

stamps and folios - 
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Co 
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37/506,85. Accd.Sunil Bhowrick -nd Rnbali Rabi Ds• are 

present. No E.R, pf W.A received against accused S.B.Bjsw3S, 

R.K.Narobari Kakuti and A.S.I. Paritosh Mukhérjee as yet. 

TO 3.8.85 for app. & E.R. of WjA, 

Sd.P.K.Dey, J.M.,Apdr, 

38/38.5. Accd.Suil Dey Bhowmick on baii is present,Accd, 

Rba1i Rabi Des is absent by petition and prays for time. 

No E.R, of J9W W/A received against other accd. 

persons. P.O. has been transferied. ISsUe reinder, Prayer  for 

time jis allowed. The case be adjourned., 

TO 5.10.85 for app, andE,R, of W./A. 

Sd.Illegible,J.M.,Apd.r. 

39/5910.85 9 	Accd.(1) Rnbalj Rabi Des and (2) Sunil D 

Bhowinlck on ball are present to day,  P.O. is on leave, The. case 

be adjourned. No E,R, of W/A received against other accd.persons, 

Issue rnjnder. To 21,12,85 for App,& ER of W/A. 

S,Illeg1b1e, J.M.,Apdr. 

40/21 0 12,85. Accd,Rnb1j Rabi Des is present today, another 

accd,sunil Deb Rhcwmick is absent without any step. Accd. is 

absent on call. 

Issue W/A againtt accd.Sunil Deb Bhowmick. 

No E.R.ofW/A against other aCCds. contd...13 

-...--- 
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13 

Sureties are directed to show cause why the 

proceeding U/s 446 Cr,P.C, nkall not be started against j uim  
To 3.3.86 for E.R, of W/A and app, and showing 

cause. 
Sd, Illegible,J.M.,Apdr, 

41/29,1.86, 	Ld.latlyer for accd.Sunjl Deb' BhcMnhjck files a 

put up petition. Another' petition files and prays for surrender 

in Court and prays for bail on the ground stated therein. 

Heard. Considered. Prayer ks forbail is aillowed, 
Aced, my find bail of Rs.1000/

~ with two fresh sureties of 

• Rs.500/... each i.d, to J/c, 
Thdatã, 

Sd.I11égb1e,j.M .,Apdr. 

42/later, 	Bail bond furnished by Suretieç Sureeh Chandra 
Biswas and sib Sankar Saha for accd,sunjl Deb Bhowznjck. Let 
the bonds be accepted and kept w ith the record, 

Sd.Iilegibie, J.Mo,Apdr. 

43/3.3.86, 	Both the accd.on c/b are present and filing a 
hajjra, 

To 23.6,86 for furthe.r evidence. Fresh sumrnos 
as per CS, 

	

Aced, must be present on thatday. 	 I 
Sd0Illegu)le, J.M.,Apdr. 	

' 

Accd,Sj], Deb BhOwdlicke Ranb al i Rj Das on c/b / I 

con d.,,,14 	
I 'H - - - 	

.----- 	 • 	
'-..- . --.• '_. . 4, 	 I 

44/23,6.86,, 
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)a. of appct of 	Pats for fixed iotlfyiag 	Dale of delivery of the 

tb, c.py 	the requliltC aumber ef 	requIsite eta mp cad folios 
ctRmDI and foli os 	 ____________ 

Date os wlc *b0 cody 
was roody for deliverY 

Date of making over 
copy to the appJi5ut the 

14 

ct 

on c/b are present. 

14 appens from the record that three accdg viz( 1) 

Naren Baishya 2) Raiesh Ch.Das (3) phanindraGOYari are still 

absconding and also W/A.has been pending againSt then. No E.. p1 

W/A. h 
 . 
az been receIved against them as yet. 

Issue urgent reminder to 0/C, Alipurduar R.P.F. 

Out Post for EJ. Witness Sadananda ioy is present and discharged 

without examination.. 

To 21.8.86 for E.R. of W.A. and appearance. 

s.I1legib1e, 	 Apdr. 

• 45/21.8.86. 	ACCd.SurIil Del) Bhowmick and Ratthali Rabi Das on c/b 

are present. 
Seen the petition filed by 0/C,Apd.PiS. who prays fox 

issuing fresh W/A against the accd.Rneah Das, Phanindra GOyari 

and Naren Ch, Baish,ya. 

Praer is allowed. 

Issue W/.A agast 

To 10.11.86 for ER. of W.A. and appearance. 

S.Illeg 1ble,J.M. ,Apdr. 	 H 

46/10.11.86, AcCd.SUflhl Deb BhqmjCk and Rarrbáli Rabi Da5) 

on c/bail preselt.t. 

Order No 45 dt. 21.8.86 hs not been complied with 

B.C. to comply, 
contd....15 

act. S.Neogi, j ,m , ,4V Apdr. con txI. .16 

77 
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atampa eel 	requlilto slams and foilse fo!I,e 	I 
Date on which the copy 
was ready for dsH,ry Dat. of making over 

copy to the applicant (he 

'frC 	 ..:: 	15 

To 6.1.87 for E.R, of 4/A and appearac&e, 

S.Illeglb1e, J.M.,Apdr.  

	

47/6.1.870 	Accd.Sunil Deb BhOWflIICk and Eanbalj Rabi Das on 

are present. 

No E.R. of W.p and A has been received against 
• th accd(3). as yet. 1ssue remjnder, 

• 	
Sd •Illegibie, .M.,Apdr. 

48/3.3.87. 

Present : Shri B.'Neogi, JM. • Aj, 

	

1 	
Accd.Ranbalj Rabi Des on C.B, present. Accd. 

Strnjl 
Deb BhOWWjck is about by petjtn aid prays for time. 

Iard. COnsi&red. Prayer is allowed. NO E.R. 
of W .P.& A 

has been received against the acccl( 3) as yet. 

TO 10.6.87 for app and R,R', 

Sd.B.Neogj, J.M.,Apdr, 

	

49/10,6.87, 	;ccd,S unjl Deb BhcAqjc 	on c,k, present, Aced, 

	

RWb 
	Rabj 0as is absent by petition andprays for time for 

apperance, 

9ard, Corsdered. Prayer is allowed. No E.R. of 

W.P.& A has been received against the other 3 accd.peraons, 

Issue reminder, 

	

p 	
b.15.9.87 for App, and E.R. 

Sd. B.Neogj, 	 Apdr. COfl, .16 
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Dat. of .pplfeatloi of 	Date for 11.p notifytig - 	Date of defl,ey of the 
ri the copy 	 the r.qntslte wnber of 	requlelto slams and fofiss 

stamps ad fo!tas 

Date on whtth the copy 
was ready for dellrny 

Date of maktng over 
copy to the app)icant the 

CO  

a 16 	.:. 

0 	 50/15.9.87, Accd.Sunjl Deb Bhowmick and Rba1j Rbj Das on 

c/b present, E.R,of other 3 accd,peraons returned with report. 

That such accd.persons are now residang elsewhere 

• 	 1:sue fresh W/A against thepf accd.peraons to the 

• 	appropriate ....fixing 7.1187 for E.R. 

Sd. B,Neogi, J.M.,Apdr, 

51/7,11,7, Acd.mbj Rabj Das and Suhjl Deb Bhowrnjck 

'on c/b are present, 1s5ue fresh W/A against the other 3 accd. 
• 	

persons as per Order No.50 d't. 15.9.87, 

TO 8.1.88 for E.R 

Sd B.Neogi, J.M.,Apdr, 
8.1.88, 	

Accd.Sunjl and R1a1j Rábi Das On c/b are present 

It appears that W.1...,for the remnjng three 

• 	accd.persons havenot yet been issued afresh despatching their 

present addresses. 

Office to issue the sane atonce. 

O 2.3.88 for app, for E.R, & W., 

Sd.B.Neogi, J.M.,pdr, 

2.3,88, 	
1ccd,Sjj & Rnba1j Rabi Das on bail. present. 

No E,R, of W.A. ggainst the accd.persons 

Issue W.P.A. against the rernainiig three accd, 

persona • IO 11.5.88 for E.R. of W.P.& A'and app. 
Sd.B.Neogj, J.M.,Apdr. con...17 
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I 1 t  

Data of .ppflcattoi of 	Date for firep notifIsg 	Date of deli,eiy of the 
the copy 	 the requisite number of 	reqiIiite stains and foli.s 

stampa and fo!i.a 

flate on whieli the copy 	flat, of making over 
was ready for delivery 	copy to the applicant the 

or 

11.3.88* 

.. -.. 17 ::- 

Accd.RallbalI and Sunhl on c/b are present. WP.A 

has not is s lied against the remain ing three accd .pers Ofl S. 

Issue the sgne. 

TO 29.7.88 for app andE.R. of W.P.& A 

Sd.13.Neogi, J. M.,Apdr, 

29.7.88, 	Accd.Ranbali Rabi Das and Sunil Deb Ehowinick on 

.bi1 present W.P.& A Could not be issued against the remaining 

accd.persons for vant of terms. 

Issue the sane at conce. 

'10 15.9,88 for app. and E.R. of W.P.& A. 

1509.88. 	Accd,Rarp ball Rabi Das on bail present. Accused. 

S uni2. Deb B howmick on bail ibsen t by petiticn a dprays for time. 

Considered. NO.E.R. of W/A against the remaining 

accd.persons. 

Issue W.p,A, againat the accused persons. 

P.O. is on bave. 

TO 11.10.88 for app. and E.R. of Wj& A. 	 5 

Sd.Illeg1e, S.D J.M.,Apdr. 

11.10.88 0 	Accd.Rambali Rabi Das and Sunil Deb J3howmick or 	j 

bail present. W.P.&A could not be issued for want of forms. 

- Issued the same at once against the remaining accd.persons. 

TO 712,88 for app. and E,R of w.p.& z. 

Sd.Illegible, B. eoga., J.M., p 

-•- - 	
- 	 : -• 

- -i-----  •- 
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Date of application for 	Date fixed for notifying 	Date of delivery of the 	Date on wl.., .. ... the copy. 	therequisite number of 	requisite stamps and folios 	was ready for delivery, 	copy to the applicant, 	/ stamps and folios 

- 

c 
't1 

7.12.88. Accd.Rnba1i Rabj Das on c/b is present. 

Accd 	3unil aeb M Bhowmjck on bail is absent 

None appears for accd.Sunil inspite of calls. 

Otfice to issue W,P.& A for the reilaining accd. 

three pesons after colicting approptiate form, 

To 8.2.89 for appears for E.R. Qf W.P.&A, 

Surety to produce all the accd.persns on the date 

fixed 

sd..Neogj, J.M.,Apd,r 

8,2.89, On bail 
Accd.Rjnbalj Rabi. Das 	present .Accd,Sjl Deb 

on bail absent by petition and prays for time.consjdered. No 

E.R. of W/A against the 	remaining accd persns, W/P could not 

be issued the want of form, Isa,je the sane. 

• To 22.4.89 for app, and E,R, of W.P.& A. 

• Sd.B.Neogi, J.M.,Apdr, 

22.4 .89. Accd.i) Rambali Rabi Das on bail are absent by a 
• 	 petition and pray for .tine. 

It appears that W/P/A was not issued against the 

remaining 	3 accds. Issue the same at Once, 

To 8.6.89 for app, for E.R. of 11.P.A 1  

Sd.B.Necbg, J.M.,Apdr,  

8,6,89 0  Ait Aced, R)a1j Rj Das is absent by a petition 

and prays for time, 

Accd, Sunil is absent without steps, 

It QPPears that W.P.A meant for the remaining 

three accdx have 	not 	et 	been issued. 

contd,.,.jg 

- -• 	-. 	 - 	 - 	
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Date of appliutlon ef 	Date for fixed notifying 	Date of delivery of the 	Date on which the copy 	Date of making over 
the copy 	 the requisite number of 	requisite stamps and folios 	was ready for delivery 	copy to the applicant the 

stamps and folios 

, 
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J1 
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Office to issue the process of W,P,I, meant for thE 1  

three absconding accused persons, 

To 4.8..89 for app. 	for E ,i, of W.P .1. 

Surety produce accd.Sunil. 

5d.B.Neogi, Apdr, 

Present :- Shri S.K.VerTna, J.M. 

4.8.89. 	/ccd .( 1) Rwibali Rabi. DaS (2) Sunji on ball are 

absent by a etitioi and pray for time, 	 f 
It appears that W.P.A. was not issued against the 

reiiainlng 3 accds, Issue the same atonce. 

To 27.9.89 for E.R. of W.P.A. and appearance. 

Scl,S .K.exina, J.M.,Apdr, 

27.9.89. 	Accd,Rrnbali Rabi Das is absent by a petition and 

prayzx for time, 

Accd,Sujl on bail Is absent without any steps. 

Surety is directed to produce the aced. 

W.P.A.was not issued again&t the remain ing 3 

accds. issue the sane at once. To 21.11.89 for R.Rof W.P.A, 

and appearance. 
9d.S(.Verrna,J.M.,Apc3r. 

21,11.89, 	Aàcd,Rnba1j Rabi Das on bail is 	sentby a 

petition • and prays for time. 

Accd,Sunjl on bail Is absent without any tteps. 
conte..20 
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Date of application ef 	Date for fixed notifying 
the copy 	 the requisite number of 

stamps_and folios 

Date of delivery of the I Date on whkh the copy 	Date of making over 
requisito atamps and folioa f 1 Qvns ready for delivery 	copy to the applicant the 

F' 
I 
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t 	 - 

Surety is directed to produce the accused. 

W.p,A. was not issued through over sight against 

rnaing 3 accda. Issue the sane, 

To 24,1.90 for E ,k. of W ,P ,A, 

sd. S.K.Vexma,J.M.,Apdr. 

	

24.1,90, 	Accd.Rnbalj R1 Dam on bail is present. 

Accd,Sufljl on bali. is D8ent ithot4 any steps, 

Issue W/A against bun, 

No E.R, of W,PIA, against the remaining 3 accds. 

To 23,2.90 for E.R. of Wj .& W,p,A, & app. 

Sd,S.K,Vea J.M.,Apdr,  

	

23.2.90, 	Accd,Rnba1i Ri Das on bail is absent by a 

pstition • .R,of W/A received against the accd.R.K.Naren 

Baiahya S.R.K. Phindra Gayar.i, R.K.Rnesh Ch.Ds réthrned 

Un executed as per police report. 

issue fresh W/A against the accd,persons. It 
t't 

appears from the record that the W/A was not issued through 

over sight, 
Issue W/A against the aCCd.S,R.K.Sunjl Bhowmjck 

through D.SC.(R.P.F.) Alipurduar Juctjo. 

'10 24.4.90 for S.R.of W/A and W.P.A, 

Sd.S.K.Ver 	J.M.,Apdr, 

	

24.4.90, 	No E,R,of W/A and W.P.A. against the accd.persons 

contd,,21. 

- -- 
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Date of applioation ef 	Date for fixed notifying 	Date of deli,ry of the 	Date on which the copy 

	

the copy 	
the requisite number of 	requisite etamps and folio8 was ready for delivery stamps and feII 	

copy to the applicant the 
Date of making ova, 

44 
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H :  
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To 29.6.90 for E .R. of w .A and W .P .A • subs equen t1 

accused Rønbalj Rj Das, 

Sd,S K.Verma, J.M.Apdr, 

2929.6.90, 	ACCd.Rth1j is present. W/A 	 W.P.A.against  

accd. Phanixdra Gorari returned unexecuted as per police report 

Re...issue W/A against aCCd.PhanindrQ Goyari.Ex.5.R,1(. s/o Shri 

Kilargoyarj vill_Be1gurj, P.O. Kakr4har, thrOugh 0/c 

	

• 	Kokrajhar ,Ass. No E.R.of W/.z and w.P.. againse other accds 
T0 

18.10.90 for app. E.R. of W/A and W.P.A. 

Sd..K,Ver 	J.M.,Apc3r. 
1810090. 	p.o-9  is a leave. NoE.R, received • Issue tagids, 

To 16.1.91 for S.R. and W.A. 

Sd.Il1egie J.M.,pdr. 

16,4.91. 	Accd,Rrr]j is rlbsentwit bout  any teps. 

No E.R of W.1 and W.P.z. against the accds. 

Issue reminder, 	
H 

To 28.3.91 for app. and E.R, of W.A. & W.P., 

Sd.S.K.Vea J.M.,pdr, 
28,3.91. 	

No E,R, of WJ, is received against accused R.K. 

Naren Baisya, R.K. Resh ch,D ofx and S .R R.K. Faflindra Goyari 

abaent by petition is filed on behalf of the another accd, 

Rba1j Rj Das, 

B t it appears from . the record the order for 

contd. • .22 

- 	 . 	 - 
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L 	stamps and folios. 

• 	
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..:: 	22 	:: Cke 
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• 	order for issuing WA against the accd.RambiUi was already 

found' on the other day. 'Hence, the absent petition is rejected 

at this stage. 

Issue W/A against the aced. Rambali Rabi Das 

at Mce, fIxing. 10.7.91 for eE.R 0 of W..A. and orders 

sd.S.K.verrna, J.M.,Apdr. 

.1047.91. 	No E.R. of W.A. is received. Issue urgent 

reminder at once, fixing 6.11.91 for E,R •  of W.A. and order, 

Sd.S.K.Verma, J.M.,Apdr, 

6.11.91. 	NO E.R. of W.A. is received as yet.Reminder was 

already issued, but to no effect. Issue another Strong 

reminder against accused Rnba].j Rabi Das, fixing 10.2.92 for 

E,R,' of W,A. azordera, 

Sd,Illegthle, J.M.(2nd Court)in.... 

Chrge,Apdr. 

10.2.92 0 	No E.R. of W.1. is received 'against all the accd. 

persons. The P.O. has been transferred. The Court is vacant 

B/C is directed to isSuO urgent tagid to the I/C,Apdr. P.S., 

fixing 4.5.92 for E.R. of W,A •  and further order. 

Sd. Illegible, J.M.(2nd Court).Apdr 

Present :. Shri T.K.DeS, J.M.,Apdr. 

4.5 .92. 	, No E.R. of W.A against 'the' ccd.persons received 

Issue fresh W,. against the accd.peraons fIxing 29.7.92 for 
E.R. of W. 1, Sd,T.K'.Das, J.M.,Apdr contd....23 

ri 
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out of appUcati.. of 	Dit, for fixed notlfyin2 	flEe of delivery of  the 	Date on which the copy 	Date of making over I ' 	I:utte stamps and folios Iwos ready for delivery 	copy to the applicant the 

—:: 	 23 	::.. 

11.6.92. 	The Ecord 	 put up today by petitjon 
• 

	

	
A petition is filed on behalf of the accused 

Sjj. Deb Bhowmjck alongjth a fresh v.ni praying for 
bail on the ground as stated therein •  The accused is taken 
into custoy. Cons idered the bail application. Heard, the id. 

lawyer for the accused, It is submitted that the person isin 

Govt. Service and he was transferred to Pandu • He was not 
awqre of the fate of the case, 24 Immediately after cOming • 	
back be enquired about the case and came to learn about the 

W/A issuing against him. He has decided to surrender before 
the Court as a lw abiding citIzen 

• 	
Considered. It ia fact that the W,A. Is perd1ng • 	•• 	for long 8 years. This accused ought tobe serious and he 

could get news had ke been dilighd. 

However, when he has come before the court 

voluntarily I like to give him another OPportunity, 

The prayer for bail is allowed. The accused may 
find bail 

of Rs, 1OOO/ with two sureties of .500/ each i,d. 
to J/c. 

Tb 25.6,92 for appearance at producti_n as the 
case may be, 

T.K,Das, J.1.,Apdr , 
11.6,92, 	

Bail bond furnished by the Sureties (1)Naljn 

Ranjan Datta and (2) Pranab Kr.Paul on behalf of the accd. 
COntcI,,.24 
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Datø of applicatlas of 	for fixed notifying 	Date of delivery of the 
stamps and 

	

requ1sj number of 	requisite stamps and folios Date on wbicti the copy 	D*t of making over was ready for delivery 	
Copy to the applicant the 

ca? 

3$ 
c-• 
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Sunj 
Deb Bhowmjck, Let the bond be accepted and kept with \ \ •  

the record, 

Sd.T.(.Daa J.M.,Apdr, 
25/6.92. 	

Accd.Sj1 Deb Bhoick on bail is present today 
The reco j5 

pijt up today by petition. A petition is filed on behalf of the accused RnJa1j Rab Das 
Gl Ongwith fresh V.nafla.PrQ.yIng for 

ball on the gwurd stated therein. He is taken ltto CuStody. Perused 
the bail petjton. Ld, lyer for 

the accused • COflsjdeid In this Case i zt find that on the other day I g  
ranted bail to another accused when he surrotyndeJ 

	

befo... 	this Court. There Is 
no necess-ity Of adopting a 

different 
course xk this time. Prayer for 

ball is allowed, Accused may find 
bail of Rs.l000/_ wth two 5 uretieg of 

Rs.500/. each i,d, to J/c till 
80 7.92 forr 

Recall the W/A issued againt hjni 

TO 8,7,92 for apparance if Qn ball. 

Sd, TJ(Das 

25,6.92, 	Bail bond furnished by the surjtjes (1) N
alin i  

Rafljn Datta and (2) PrandoKr,paOn behjf of the accsed 
Ram bj Rj Das, Lt he bond be accpt nand kept with the record, 

Sd,T,k,s JM. 	, 

	

8,7,92, 	Ac 	
,Apdr

cd.per5B ne1y (1) Rha1j R1 Ds and (2) 
contd • ,,25 
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Data of appl1c.tiai of 
the copy 

Diti for fixed notifying 	Oat, of delivery of th'" Jitc on whicti the copy the requisit, number of 	requisite stnmps and (ouos 	was ready for doilvery 
stamps and folios. 

Date of mm king over 
copy to the applicant the 

25 . • - 

.'- (2) Sunil Déb Bhowmick on bail. are present. No E A R, of W,A, 

against the other accuáed are received. 

To 29,7 92 for äppearznce 20A of the accd. 

persons and E.-R of W.A. 

Sd.T.K.DaS, J.M.,Apdr. 

2907.92. 	
Accd.person nniely (1) Sunhl Bhowmjck and (2) 

Rajnbajj RabjIas on bail are presebt. No 	of W.A. against 
the other Gcd persons are received 0  '8•ue takid P0 o  is on le av? 

of 	 . to 	15.9,92 for appearance w-the accused persons and 
E,R of W.A P,O *  is on leave 

Sd.I11cfl1e 
J.M.,Aljpurdura. 	 H 

15.9.92. 	
Accused persons nely (1) Sufli]. Deb Bhowmick 

and (2) Rba1j Rj 
Das on bail, are present. A petition is 

filed on behalf of the accusedpersong nely (i) Ranesh Das 

and (2) Naren Baisya surrendered before the court. They are 

taken into custody 1  A petition is filed alongwjth fresh 
vonama • aX=MXVd Praing for ball on the ground as Stated therein 

Heard. Considered As the accused persons have 
VOluntarijy arpeared in court 	I 

afld have expressed -  their willing 
ne5 to face the trial I am not inclined to 	 their 
liberty. The prayer for bail is all,ed i.e *  each of 
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Dt of appucation of 
the copy 

0 
Date on which tha copy 
was ready for doJivcy Date of Making over 

Copy to tue applicant the 

r - 

(27 ' 

Dat, for fixed notifying 	Data of delivery of the requi.j, number of 	r 
li'llIMPS 	

equjs 	Btomps and folios fldfld foIJo 

3 

4 	.'. 

r.\ ' 

0• • 	26 • 

No E.R. of W.A. agathtt accuaed Manindra Ch. 

Goyarj.It is reported that this accused is no more. I/C 1pdr 

pS, is directed to verify 'the infoat1n. 
k e is either to 

execute the W.A, issued against accused '
1 aflindra Goarl or 

if he f inds then the information regarding death of the 

Qccused Is correct furnish a report ,$fr to 

this Court by 12,11,92, Inform, 

Sd.T.K.D, J.M.,Ipdr, 

Later • 	Bail bnnthi 	 - 
y ue sureties Sri 

Praflab Kr,Paul on behalf of the accd.persons nely (i) 

Naren Baishya and (2) Resh Ch.Dg.L 	the bud be accepted 
and kept with record. 

Sd.T.K.Das,J.Mpdr  

12.11,92, 	
Accd*Ramesb, Nsten and Rmba1j ,n bail are 

present today. Aced, Sn ii 'on bail is absent by petitj;n and 

prays for tine. 

P.O. is on leave. CaSe be adJOurned to 17012.92 

for E.R, and arpearance, 

Sd, 

Alipurduar, 

con td. • 9 .27 
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Date of appilcatlo. of 	Fe for fixed notifying 	Oat, of delivery of the 	Date on w!icn the copy 	Date of naking over 
the copy 	 requis it. number of 	requisite stamps ad folios 	vas ready for delivery 	copy to the applicant the 
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17.12.92. Accd.persons namely (i . Rames.h Das 2) Naren 

Baishya (3) Sunil Deb Bhowmjck on hail are nres,ent. kccused 

Rambali Rabi Das on bail is abent by petition and prays for H time. Heard. AL death certificate regarding the accused Phanin-

dra Gayarj is filed today. Accd.arnbalj Rahi Das on bail 	is 

present by filing hajira. Ld.lawyer for the accused Phanindra 

oyari files a cetjfjcate issued by the Vrodhan of a dram 

'Panchayet in ikssam. it shows that Prodhan certifies that one 

Phanindra Goyarj died sometime back. such a certifjatc can 

not acted upon. I/C klipurduar P.s. is again directed to 

verify the information regarding death of accujed Phanindra 

Goyari i.e. Alipurduar P.S. to subaiit his report by 1 .2.93. 

Accused as before 
Sd. T.K.Das, J.M..Aodr. 

1.2.93. Four accused persons namely Rainesh Das, Naren 

Baishya . unil 1)eb Bhowmjck and Rambalj 	±bi Das are present. 

certificate issued by 	District Registrar, Birth & Death. 

Kokrajhar (ssam) has been filed as proof of death of 3.ccd. 

Phanindra G- oyari. Considered . Let a copy ofthe certificate 

be kept with the record. The case as against Phanincira 

G-oyari abated. 

contd. 
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Late of application for 	Date fixed for notifying 	Date of delivery of the 	Date on which the copy 	Date ol making over the 
the copy, 	the requisite number of 	requisite stamps and folios was ready for delivery, 	copy to the applicant, 

stamps_and folios  

Issue summons on c/w 	No.1,2,5,6,7 fixing 1.3.93 

for evidence . Alccused as before. 

- 	 Sd.T.K.Das, J.M.,.A.pdr. 

1.3.93w 	L11 	the four accd.persons on hail are present. 

Prosecution files hjira for one witness today. 

P.W.3 Sukhen Bikash Biswas is examned in Chief. He 

proves exm.L. Cross-exam.by  the defence and then discharged. 

No other P.WC is present in case. Casebe 

to 19.4.93 for further evidence. Issue such summons 

accoedingly. 

A.ccd.persons as before. 

d.T.K.Das, JoN.,pdr. 

adjourned 

19.4.93. 	Three accd.persons onhail are present. J petitioi 

Saf is filed on behalfof the accd.unil Deb Bhowmick U/s 317 

Cr.P.C. 
Heard. No P.. is present. Ifind summoned on the 

witnesses were send for causing service . Case is adjoued 

To 11.5.93 forevidence . Issue summons on all 

the witnesses Jositively. 

J 	
K.Das,J.M.,pdr. 

11.5.93. 	Three accused persons namely Naren Baishya ,Ramcsh 

Das and 	Rambali Rabi Das are preseit. Accsd Suril 

Bhowmjck is absent. 

No P.W. summoned onthe witnesses couldnot he 

served. Caseis adjurned. 

To 9.6.93 for evidence 	Issue the summons. 
Sd.T.K.Das,J.Jvj.,Lpd. conte.Z 

r 

---- 



Date of application for 	Date fixed for notifying 	Date of delivery of the 	Date on which the copy 	Date it nla&rng Cv11 Ilic  • 	 the copy. 	the requisite number of 	requisite stamps and folios was ready for delivery,copy to the applicant, 
• stamps and folios 

L i  
- 

	

• 	9.6.93. 	1 ccd. Sunil Deb Bhowmick and Rarubali Rabi Das on 

• 

	

	curt'sbail are Dresent. Other two acc.person.s are absent 

- by:petition and prays for time onthe ground stated.thercin. 

- 	 No witness is present. 

Td 21.7.93 for evidence . Issue s/w accordingly. 

- 	 - 	Sd.T.K.Das, J.M.,Ipdr. 

2..93. 	From 21 .7.93 to 23,7.3 to 23 7,93 court could not 

held due to flood and.... 2 6.7.93 to 31.7.93 court could 

not held due to absence at staff, and litigant public. Hence 

the record is iput up tod-ay 

To 4.9.93 for evidence. 

- 	 -bbji4 	- 

4.9.93. 	Four accd.persos oncourt's bail are absent by 

petition and prays for timeonthe ground stated therein 

Prosecution pray for time. No witnesses is present. 

- 	Heard. Considered, 

Prayer for time is allowed. 

To 18 . 1 0.93for issue Summons uponall remaining 

. C..Witnesses. B.C. to comply. 

• 	 Sd.Illegihe, 	 pdr. 

18 . 1 0.93. 	ccd.Sunj1 Deb Bhowmjck arid Ralal iabj Das on 	• 

Court's bail are present other two accd,persons on court's 

bail are absent by 	tition and prays for time onthe ground 

stated therein. No P.W. is present.Ld.Prosecutjop prays for 

time • -Heard Considered 

contd3O. 
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Date of application for 	Date fixed for notifying 	Date of delivery of the 	Data on whici ti 	 uie i 	 tate 

• 	the copy. 	the requisite number of 	requisite stamps and folios 	was ready for delivery. 	copy to the applicant, 	j 
• 	stamps and folios.  

40.  

4M. 
I4\ 
c.d 

00 

—:: 
30 

Heard. Considered. 

Prayer for time is allowed. To 20.12.93 for issue 

summons upon-all the remaining C.i.witnesses. 

B.C. to comply. Accd.on c/b as -'before. 

d.Ilegible, J.M.,Apdr. 

20.12 93. Fpr accd.persons on cout's bail are prescnt.No 

P.W. is present. Prosecution takes no steps. 

Tp 3.2.94 for issue summons upon all the remaining 

Ci. witnesses. B.C. to comply. Prosecution to take steps 

to examine all remaining witnesses. 

ccd.persons nx are C/ as berore. 

ijUeihie .J.N. ,A.pdr. 

3.2.94. 	P.O. ison leave. 
V 

ccd..areh Baisya and Rambai Rabi Das on court's 

bail are present. cc LRamesh. Das , Sunil Deb Bhowmick on 

court bail are absent by petition. No P.W. is present. 

Ld. Prosecutori hts also prays for time. 

To 9.3.94 for evidence, 

Sd. Lileiblc, 

J.N.1st Clss,lipurduar. 



pmmi1. 

be of application for 	Date fixed for notifying 	Date of delivery of the 	Date on which 	Copy  
the copy, 	the requj number of 	requisite stamps and folios was ready for delivery, 	copy to the applicant, 

— — — — — — — — — — — ~ j smPsandfoIios. 

9.3.94. 

Ld-prosecution 	also prays for time. 
Heard. COnsjder 

Prayer for tirne isaflowed 

To 8.4.94 
• ..... i.d. 313 0r.p.C. 

Issue Summons upon all remajnj 	C 3 W±tfl3SC5 

B.C.t0 comply, iccd.o c/b as befy. 

d. T.lC.Das, J.I4.,Apr. 
8.4.94. 	A

ccd.1 Ramesh Dus(2) Sunji Deb Bhowmjcit and 
(3) 

Rambali Rab±5 on court's bail are present. 

Another aCCd,irer) on c/b is absent by a 
1)Ctjtj0 

and praying for represented the accd-u/s 317 CrPC. 
S.IL.retd.uflerved Upon minor .I.K.P.Roy a por 
repo.ct. 

No P.Ws 
ld.Proscutjon prays fortime on the ground 

stated therein l.O,j
'''.'nctjce urrier 

Panchayet Heard.Coflsjdpred 
Prayer isallowed : 
To 24.5.94 for 	

i.d. 313 Cr,P.C. 
Issue Summons Uflon all remajnj r  

B.C. to comply. 

31 	::- 

Lccused .Naren Baisya , Ram Bali liabi Das, unil 

Deb Bhowmjck on courts bail are Present. 

iccused Ramesh Das on court's hail is absent by 

petition and represented under section 
317 

Cr.P C. 

con t a 
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the copy, 	 the requisite number of 	requisite stamps and folios 	was ready for delivery. 	copy to the applicant, • 
stamps and folios 
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Date of application for 	 fg 	 Datewh 	 at 
e ivery. - 	

s. 	- 

copy to the aj'pIicant, 	0 

T31Tf 	brirr, 	 S41-4c 	Wi'isi,  
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bag. of appffèatioa of 
thi copy Date for fixed notifying the requia, number of 

and folios. 
Oat, of delivery of thebate on which the copy 	bat, of making over requisite stamps and folios 	wa ready for dalivery 	copy to the APPlicant the 

NO.64Q 78 

SEEN 
Sd.Illegi1ci, SDTh, Apd. 

29.1o,/8. 

.bare Sneet 

Charge Sheet No.10 dared 6.10,78 
In 

first iflfonnatjon No.2 dated 2.6.78. 

Diatrjct. Siliguri G.R.P. 

Police S 	- lipurduar JnC.G .R,PS 

Date fied for trial: To be fixed 
by the Court. 

1 • Nne, address & Occupation of comp]. ainnt/Inf Ormn t : 
Shri S,Bjswaa, I.P., 

 AliPurduar inc. G.R.P. 

Nalne& and addres5 Of accused persons not 
sent up for trial whether 'erres ted or not arres ted includingabsconders : 

Names and addrees Of accu 	
persons sent u for trial : 

in a tody 

R*K*Naren.Baishya Of, Aliputhuar R.P.F. Post, 

2. 1Liç 
Rcesh Chaflcra Das s/o late Jiban Ch.Das 

• 	of do. 

S 	Ph9nindra.Goyari of do, 

4• R..Ra1i Rj Das of do, 

S.R., Sflj1 B hOwmick of do, 

Property:.,. 

5 Names and addresses of Withesses :.. 

con 

r'H 
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Date of appil 101 of 	1it. for fixed notifying 	bat. of delivery of the 	Date on which the copy 	Date of making over 
copy to the applicant the 

2 ., 	(•-J_ 

- 	 - 	 - 

and addregse of withe!3e3 

1. Shrj .S .B iswa, I .P .F .of Alipurd r'Jn.,R Post. 

Kakuli-of do. 

-- -•: 	 • 	Patito3h Mukherjee of do. 
1 . 

. 4. R.K,Paresh Cb.Raj of do 

5. A .SI ./P 	 Rey of do 

SIPF K'-K- Sen of do.  
7. 

S.I. K.P.ROy 0/C AlipurduarJuflctjcrIGRps 

	

• 	4 	- The above noted Wltflse5 may kindly be summoned. 

	

- 	 - 	 , 

6. Charge or infomitjon ; 

	

 
- 	

The ft of the case in brief - is that on 2.6.78 
• 	t2300hrs S.B.Biw5 I.P.F. ,Apd.Jn.hand 	over a written 

• : complaint to the effect that on 27.3.78 at 21.00hre Wagon No, 
NEc..52622 

Cofltinjng .vugar arrived at Apd.jn.yard by UP 757 

goode have with covered condition and laying in the Yard on 

at 	6t 04.30 hrs the rad duty R.P .F • A .S .1. found 
the above wagon that.t9 

the •.....scote door is tempered 

He reorted the fact  to I.P.F. Apd who vjted 

and examined the seal and found tempered, Prceeal applied 

and kept for checking on 1.6.78 at 08.30hra the protect aeal 

- 1Lc1uding tempered zeal -found mising * 	

During enquiry it 
is disclosed by 	 Re'K.Ram  

ball Rabi Das that theft of sugar.. 

- 	 •- 	-. 	- 	 - 	

•: 	-: 	
- 

1] 
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D*e .f applicatlea of 
lbs cops 

Dats for fixed notifyin1 	Oati of delivery of the 	Date on which the copy 	Date of making over tO requlilte number of 	requisite siampi and folios 	was rudy for delivery 	copy to the applicsot the Clamps and folios, 

..-:: 	3 	::.. 

of sugar bags were committed by R.K.Naren Baisya, R.K.xnesh 

Das, S .R.g, Phanindra Goyari on the night 30/31'78•% 

wilehe went to later charge of his duty. The 	.....uf 	the 

wagon w as checked and fOund 7 bags of sugar short. On this 

issue I started the case and took up invesigatio -n. 

During investigatica of the case. I exaniried 

Wiesses visited the P.O. etc. A prima fade case u/s 461/379 

has been well proved against the accused persons noted In 

coi...3. I consulted the case with my superior and P.P. 

CoochBehar who opined that to submit Charge Sheet against the 
person noted in col.3. 

So, I n submitting the C.S. against all the 

accused persons noted in cOl3 to stand their trial In the 

open Court of law. The witnesses may XX kindly be summoned. 

Submitted, 

Sd.IllegijDle,o/c Apdjn.G.R,p,s, 
6.10.78. 

Typed by 
- 	

-[ (Rab:tjjdea Sankar Datta) 
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of application for 	Date fixed for notifying 	Date of dclivcry of the 	Date on which 	 .. 
stamps and folios 

the copy, 	
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requisj stamps and folios was ready for delivery, 	copy to the applicant 
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